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The Lok Sabha met at Eleven of the Clock.

[MR. Speaxer /in the Chair)

ORAL ANSWERS TO QUESTIONS
MR. SPEAKER: Mohd. Shahid—Q. No. 261.

[Trans/ation]
Losses to Oil PSUs

*261. MOHD. SHAHID:
SHRI SWADESH CHAKRABORTTY:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the oil PSUs are suffring losses even
after the recent hike in oil prices;

(b) if so, the details thereof before and after price
hike;

(c) whether the huge losses suffered by oil PSUs
are on account of faulty duty structure;

(d) if so, whether the Ministry of Petroleum and
Natural Gas has initiated any dialogue with the Ministry
of Finance to check further hike in oil prices;

(e) if so, the outcome thereof, and

(f) if not, the other steps taken by the Government
to maintain the present level of diesel and petrol prices?

[English]

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI
SHANKAR AIYAR): (a) to (f) A Statement is laid on the
Table of the House.

Statement

(a) and (b) Yes, Sir. Amongst the Oil Public Sector
Undertakings (PSUs), Oil Marketing Companies (OMCs)
such as Indian Oil Corporation Limited (IOCL), Hindustan

Petroleum Corporation Limited (HPCL), Bharat Petroleum
Corporation Limited (BPCL) and IBP Company Limited
have registered losses during the first quarter of the
current year. The comparative figures showing profit/(loss)
after tax for the OMCs, net of contribution by the upstream
PSUs, during 2004-05 and the first quarter of the current
year vis-a-vis that of last year as under:

(Rs. Crore)
Companies Profit after Tax (As per
Published Figures)

2004-05 Apr-Jun 04  Apr-Jun 05
10CL 4891 1472 (-)54
HPCL 1277 247 (-)508
BPCL 966 147 (-)431
IBP Co. 59 (-)9 (-)234
Total 7193 1857 (-)1227
Contribution by 5948 1156 3257
upstream PSUs
in the above

As per preliminary estimates, even after the recent
hike in the prices of Motor Spirit (MS) of High Speed
Diesel (HSD) effective 20th/21st June 2005, the Public
Sector OMCs have incurred a total cash loss (without
congidering contribution by the upstream PSUs) of Rs.
1,516 crore in July, 2005 (IOCL-Rs. 564 crore, HPCL-Rs.
343 crore, BPCL-Rs. 425 crore, IBP-Rs. 184 crore).

(c) to (f) The substantial and increasing losses
suffered by the OMCs are on account of the continued
and widening mismatch between domestic retall prices of
petrol, diesel, PDS kerosene and domestic LPG, on the
one hand, and international oil prices which have been
relentiessly on the rise in 2005, on the other. The price
of PDS kerosene has remained unchanged since April
2002, while only marginal increases have been made in
case of domestic LPG, the last being in November 2004.
The comparative figures showing the intemational prices
and the domestic prices of crude and sensitive petroleum
products are as under:



and Natural Gas has recommended restructuring of taxes/
duties on petroleum products keeping the interests of the
consumer in mind. The recommendations of the Standing
Committee were examined in detail in consultation with
the Ministry of Finance (MoF) and other authorities
concerned. The revision of prices by the Cabinet and the
changes by the Ministry of Finance (MoF) in customs
and excise duties, including structural changes, on crude
oil and petroleum products have been effected on the
principie of equitable burden sharing and striking a proper
balance among the three principal stakeholders, namely,
the Government, the oil companies and the consumers.
However, the relentless increase in intemational prices
has put an unduly large burden on the oil marketing
companies threatening to make them sick. The
Govemment is continuously monitoring the price situation
with a view to taking appropriate remedial measures.

3 Oral Answers AUGUST 11, 2005 to Questions 4
Trend in international Frices

Period Indian Basket Petrol Diesel Kerosens LPG

Crude ($/bbi) (8/0bl) ($/obl) ($/obl) ($/MT)
March 2002 23.31 26.43 23.27 23.65 194.00
2002-03 26.66 30.15 28.93 29.33 280.40
2003-04 27.96 35.03 30.48 31.19 278.45
2004-05 39.22 49.01 48.91 49.50 368.52
2005-06 51.08 58.85 62.58 66.21 408.30
(Apr-Jul' 05)
8th Aug. 2005 58.83 70.70 66.49 69.71 403.60
% Increase 152.4% 167.5% 185.73% 194.75% 108.04%
(8.8.2005 over
Mar' 02)

Trend in Domestic Prices
Period Petrol Diesel Kerosene LPG
RaALitre RelLitre Re/Litre Re/Cyl.
As on 31st March 2002 26.54 16.59 8.98 240.45
As on 8th Aug. 2005 40.49 28.45 9.05 294.75
% Increase (8th Aug. 2005 52.6% 71.5% 0.8% 22.6%
over Mar 02)
The Parliamentary Standing Committee on Petroleum [Translation]

MOHD. SHAHID: Mr. Speaker, Sir, through my
original question, | wanted to know whether his Ministry
propose to further hike the oil prices under the present
circumstances? Through you and this House, | wouid like
to inform the hon. Minister that there is a class of people
in this country who have been facing a lot of difficulties
due to the price hike. | would like to draw the attention
of the hon'ble Minister towards this fact that this situation
is not only prevailing in my State, but in other States
also. It is being reported in the newspapers that the
country is facing severe power crisis. The people are
compelied to use diesel to run their business. Many
industries in my constituency are lying closed, because
people can not afford the expenses being incurred on
purchase of diesel. They are unable to run their business
by generator due to which lakhs of people are on the
verge of unemployment. There is another class.

...(Ifterruptions)



] Oral Answers

MR. SPEAKER: Please put up the question you want
to ask.

...(Interryptions)

MOHD. SHAHID: | would like to ask the steps being
taken by the Government to check further hike in oil
prices. ...(Interruptions)

MR. SPEAKER: You may please sit down. Ask next
question afterwards.

SHRI MANI SHANKAR AIYAR: Mr. Speaker, Sir, Hon.
Member should read the last line of the reply. | have got
an English version of the reply; therefore, | am reading
the out in English. It states:

[English]

“Government i8 continuously monitoring the price
situation with a view to taking appropriate remedial
measures.”

[Translation]

Therefore, | think this allegation is wrong that | have
not given reply to any point. There is no need to draw
my attention towards this fact because Government is
continuously monitoring the oil price situation and we are
making efforts in this regard. The hon'ble Member has
asked about diesel. In regard to diesel, | would like to
apprise the House that between May 1996 and May 2004,
when we came to power, the price of crude oil rose by
18 dollars and the price of diesel was revised 34 times
during that period. In last one year, the price of diesel
was raised by 18 dollars. | am not taking into account
last few days, because the price of diesel has risen
further, but when price of diesel was increased by 18
dollars, revision in prices was made only 6 times during
the said period. We have reduced custom and excise
duty on diesel. Whenever any further change in oil prices
would be required, | would like to have cooperation from
State Governments also because sales tax is imposed
by the State Government. No change has been made in
any quarter for the last 13-14 months. We are trying our
best to ensure that the consumer is not burdened. On
one side the Government have suffered loss of Rs. 4000
crore during the last financial year and on other, the
under recoveries of oil PSUs have reached Rs. 20,000
crore during last year and if no measures are taken during
current year to check it this figure may reach Rs. 40,000

SRAVANA 20, 1927 (Saks)

to Questions (]

crore. Under the present circumstances, the consumer
will also have to share the burden. If industries are lying
closed due to lack of power supply, do not put its blame
on the Govermment. The State Government should be
asked to state the reasons for non-availability of power
there. If any question in this regard is related to the
Union Govemment, that question should be addressed to
the Minister of Power. We have kept the diesel price
under control in view of transport sector, as It affects the
overall price index. Last time also, we increased the price
of diesel by two rupees in the month of June, though it
should have been increased by Rs. 4 in line with the
international prices, but we have kept its prices low.

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir,
if the hon'ble Minister gives such long replies, then only
one question would be taken up during the entire question
hour.

[English/

MR. SPEAKER: | will control. But | cannot regulate
the hon. Minister except to stress on the importance of
the question and the answer and brevity also. This is
without any reflection on anybody.

[Translation]

MOHD. SHAHID: The hon'ble Minister told that the
Government is continuously making efforts to check the
oil prices, still, the oil prices have increased 6 times
between 2004 and 21.6.2005. The hon'ble Minister has
already told that the State Governments are responsible
for it, because they levy tax. We are the elected
representatives of the people. The hon'ble Minister has
passed the responsibility of power crisis on the State
Govemments. If the peopie of our constituency are facing
the problem including closure of their industries where
else this matter can be raised if not in this House?

MR. SPEAKER: This is not appropriate. Here only
those subjects could be raised that are related to the
Union Government.

...(Interruptions)

MOHD. SHAHID: Mr. Speaker, Sir, we have raised
the issue of price of diesel. ...//ntermyptions)

MR. SPEAKER: if you want to ask any other
question, please ask. Do not give speech.
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MOHD. SHAHID: Mr. Speaker, Sir, my second
question is that reports are being received to the effect
that some private oil companies are managing to sell
there oil through our Government petrol pumps. This is
a very serious matter because as a result of it Gowi.
Companies are suffering huge losses. It is happening
continuously. As per my information, petrol pumps.
...(Interruptions)

MR. SPEAKER: You may please send the information
available with you.

MOHD. SHAHID. | have got confirmed information
that private oil companies send their tankers at night and
sell petrol at two rupees cheaper than the Govemment
price, due to which our oil Companies are incurring heavy
losses. ...(Interryptions) | would like to mention one more
thing that the people belonging to middie class earning
a monthly salary from Rs. 3000 to 5000 who used Sector
as means of transport has now discontinued the use of
Scooter and instead they are using cycles. ...(/ntermyptions)

MR. SPEAKER: Speak all these things during debate
on budget.

MOHD. SHAHID: Mr. Speaker, Sir, this is a very
serious issue. | would like to know about the steps being
taken by the Government in this regard.

[English]
MR. SPEAKER: | hope, you will consider his views.
[Translation]

SHRI MANI SHANKAR AIYAR: If the hon’ble Member
submits the details of allegation levelled by him the inquiry
would be conducted and | hope that Shri Vijay Kumar
Malhotra would be happy with this reply. ...(/ntermyptions)
| have given my clarification which levelled against me
has been boomranged on to him. This is his shortcoming
that he does not want to get his shortcoming exposed in
front of us.

[English]

MR. SPEAKER: | want this good humour and good
relationship in this House.

SHRI SWADESH CHAKRABORTTY: Mr. Speaker, Sir,
the hon. Minister, in his written reply, has stated that the
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Govemment is continuously monitoring the price situation.
In his oral answer he has said that the present deficit is
to the tune Rs. 20,000 crore and it is likely to go up to
Rs. 40,000 crore. It is a clear indication that the
Government is contemplating a hike in the price of petrol,
diesel efc. In the recent hike in the prices of petrol, for
a hike of Rs. 2.50 per litre of petrol, the excise component
was Rs. 2.20.

In the case of diesel where the price hike was
Rs. 2, the excise component was Rs. 1.08. | want to
know whether the Ministry of Petroleum and Natural Gas
is contemplating to give any relief to the Indian citizens
by not bringing any increase in the excise duty and
bringing back the APM system so that there is
transparency in price fixation.

Sir, part ‘B' of my supplementary is...

MR. SPEAKER: There is no part ‘B’. You know that
| do not allow part ‘B' of the supplementary.

SHRI MANI SHANKAR AIYAR: Sir, may | assure the
hon. Member that, as is the custom with the UPA
Government, we would not dare to even think of raising
the prices without consulting the leaders of his Party and
other parties that are supporting us or the Parties which
are allies in our Government.

With respect of excise duties on petrol and diesel,
the hon. Finance Minister has stated in his Budget speech
that his attempt was to make this revenue neutral. Since
there was a clear slash of customs duty on several
products as well as reduction in excise duties on sensitive
products like kerosene and diesel, to keep it revenue
neutral, it was necessary to make appropriate adjustments
in petrol and diesel. But we are looking into, given the
rise In intemational prices that has taken place during
the first quarter of this year and in August, whether there
is some scope of a feeling that the total revenue which
is coming into the Qovernment is more than what is
budgeted for in which case there might be some scope
for readjustment of these duties. But this question is really
to be addressed to the hon. Finance Minister. We, as
much as the hon. Member, are victims of his decision.

SHRIMATI D. PURANDESWARI: Sir, part of the loss
is to the PSUs. It has been attributed to the distribution
of kerosene through the PDS and the brunt of it is totally
bome by the PSUs and private producers like the RIL
and ESSAR have been exporting their entire production.
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| would like to seek a clarification from the hon. Minister
on whether the Government would consider to put an
embargo on kerosene export to reduce the burden on
the public sector undertakings.

SHRI MANI SHANKAR AIYAR: Sir, the requirements
of the public sector marketing companies for kerosene
are required to be met in full by the refineries. There
was export of jet kerosene by certain private parties and
we were considering the possibility of asking them under
the Essential Commodities Act or the expornt-import rules
to curtail their export of jet kerosene until our requirements
are met. But instead of resorting to a drastic action of
this kind, we have asked the OMCs to negotiate with the
stand-alone refineries and find a solution to this problem.
It does appear that a solution is in the offing and equally
considerable trade discounts are being given by the stand-
alone refineries to our OMCs which while not constituting
a contribution to the subsidy as such do have the effect
of mitigating the burden that is bome by the OMCs.

[Translation]

SHRI DHARMENDRA PRADHAN: Mr. Speaker, Sir,
through you | would like to ask a specific question from
the hon’ble Minister in regard to his reply. Ethanol is
being scientifically produced in the country. The hon'ble
Minister is presently smiling but later on he will give a
bitter reply. Earlier, he talked about Jalii and Churchil.
During the NDA regime, consensus was arrived in
principle at for mixing and blending of ethanol in nine
States. Whether it is a fact that UPA Government have
given some relaxation in it and that the Minister has said
that ethanol can be mixed subject to availability only.
Whether the Government propose to implement policy all
over the country for blending ethanol in petrol in view of
rising price of crude oil in the international market.

SHRI MANI SHANKAR AIYAR: Sir, | was smiling
because | have already replied this question at least ten
times. | have told earlier also that entire thing is not
accomplished by merely publishing it in Gazette
notification. In the first year itself when this notification
was released, it was enforced. Otherwise, during the last
two years of NDA regime they violated their own
notification. | have clarified that we will not run our
Government in violation of our own rules and regulations.
So | submitted that it will be mandatory only when those
conditions are fulfilled which resulted in violation of the
notification. After making such statement | initiated
discussion with Indian Sugar Mills Association that was
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not done by the previous Govemment. it was ignored by
the NDA. Now we have entered into that agreement on
the basis of which | can assure the House that our
Government will not sit idie after giving assurance, rather,
it will act as well.

[English]
We are the Government that works.
[Transiation]

| have assured that ethanol will be blended with
petrol. If the availabllity of ethanol is more, its share of
blending will be increased. | would like to submit to the
hon'ble Member that they should not forget that

[English]

ethanol is a residual product and we in the oil sector
are the residual consumers.

[Translation]

First of all people should put a restrain on their habit
of drinking as a major part of ethanol produced is used
by the liquor industry and only the remaining quantity is
made available for petroleum sector. So, we need
assurance that the major part of ethanol will not be used

by the liquor industry. ...//nterryptions)

[Engiish]

MR. SPEAKER: The hon. Minister meant consumption
of liquor in the country.

...(Intemyptions)

SHRI MANI SHANKAR AIYAR: | do not think Prof.
Vijay Kumar Malhotra has ever enjoyed the joys of whisky.
| am a Foreign Service officer. So, | take the blame on
myself. The problem is with regard to consumption of
alcohol for industrial purposes and other purposes in the
country as a whole. | think ethanol should be used first
by the oil industry and only after that by the alcohol
industry. Cheers!

[Trans/ation/

SHRI PRABHUNATH SINGH: | have also given notice
and my name is there in the list.
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MR. SPEAKER: | have seen it. Your name is there
in the list along with four other Members.

SHRI PRABHUNATH SINGH: Then how did you

forget me. | had supported you. Is it on account of this
that my name has been forgotten?

[English]

MR. SPEAKER: One hon. Member was from the
Bahujan Samaj Party, and the second hon. Member was
from the CPI(M).

...(Interruptions)
[Transiation]

MR. SPEAKER: | had no role in it. It is decided by
ballot. Thereafter, one Member from the Congress Party
and one Member from the BJP were called. Thus there
were four Members. It is alright. You please wait and

keep on drawing attention by raising hand, sooner or
later you will certainly get opportunity.

SHRI RAM KRIPAL YADAV: What about me?
(English]

MR. SPEAKER: This is very unfair. Your leader was
there. Nobody opposed it.

...(Intemyptions)
[Translation]
MR. SPEAKER: You please sit down.
SHRI RAM KRIPAL YADAV: Have the rules changed?

MR. SPEAKER: Yes. | do not need your consent.
You please sit down.

SHRI RAM KRIPAL YADAV: How it happens?
[English)

MR. SPEAKER: Nothing else will be recorded except
Shri Gudhe's supplementary question.

...(Interryptions)”

*Not recorded.

AUGUST 11, 2005

to Questions 12

[Transiaton/

MR. SPEAKER: Ram Kripal ji, there is a method to
ask question.

[Engiish]

You cannot question my decision. Speaker's ruling
has to be accepted whether you like it or not.

[Enghsh]
Passenger and Cargo Traffic at Airports

*262. SHRI ANANT GUDHE: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether most of the airports in the country are
underutilised;

(b) if so, the details thereof;

(c) the actual passenger and cargo traffic handied
by each airport during each of the last three years; and

(d) the steps proposed to be taken by Govemment
for optimum utilisation of these airports?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (d) A
Statement is laid on the Table of the House.

Statement

(a) and (b) Airport infrastructure is continuously
upgraded keeping in view the future traffic demand. As
building/upgrading airport infrastructure is a time-taking
process, some excess capacity in airport is generally
inbuilt as the desirable object is to meet the increasing
traffic demand before the next stage of expansion/addition
of the capacity. The high growth in traffic in recent years
have, infact, created conditions of inadequate capacity at
some airports. Several airports in the country are not
optimally utilised due to number of factors such as
insufficient traffic etc.

(c) Total passenger and cargo traffic handied at top
45 airports (handling 99% of the total traffic) during each
of the last three years from 2002-03 to 2004-05 is given
at enclosed Annexure.
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(d) Utilisation of airports depend on endogenous as airports so that their utilization increases. Concessions/

well as exogenous factors. Efforts have been made to reductions in airport charges have also been made to
encourage small and regional airlines to operate to smaller encourage these operations.
Annexure

Details of actual Passenger and Cargo Traffic (in metric tonnes) handied
by each aiport dunng the last three years

Sl.No. Airport 2004-05 2003-04 2002-03

Passenger Cargo Passenger Cargo Passenger Cargo

1 2 3 4 5 6 7 8
1. Mumbai 15665777 402715 13284445 326477 12260284 307605
2. Delhi 12782979 344501 10394164 295807 9096548 276042
3. Chennai 5633926 185870 455821 154123 4161348 136660
4. Bangalore 4113383 112374 3181248 91489 2764283 83028
5. Kolkata 3494564 69628 3090853 62272 2826794 58260
6. Hyderabad 2845029 34007 2211768 27753 1910189 20728
7. Cochin 1596126 22175 1332601 15961 1010286 10802
8. Ahmedabad 1289747 16692 976687 13163 818018 10696
9. Goa 1265410 4856 987681 3486 839918 3474
10. Trivandrum 1160151 23655 1073582 26260 1014287 25362
11. Calicut 827861 10589 655597 7600 629561 7787
12. Pune 600949 8791 466295 7379 410136 5326
13. Guwahati 598932 4310 541233 4376 508719 4749
14 Lucknow 453345 2588 384393 2107 318656 2202
15. Coimbatore 391175 4685 279324 4615 258964 3464
16. Srinagar 389493 2172 264335 1679 220915 1413
17. Jaipur 380251 1771 299824 1429 289934 1326
18. Vadodara 361894 3265 312447 2079 361302 1826
19. Amritsar 347911 1312 225282 1126 178037 392
20. Nagpur 277830 2780 2308086 2099 229205 1445

21. Indore 269625 2925 226915 2031 195072 1461
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1 2 3 4 5 6 7 8
22. Mangalore 268424 233 225990 188 199723 243
23. Jammu 262316 944 216769 675 174572 588
24. Varanasi 253011 627 200152 660 151384 553
25. Agartala 230328 2688 209600 2017 206991 2344
26. Udaipur 217018 2 179358 9 153678 24
27. Bhubaneswar 205230 945 174956 696 136044 627
28. Visakhapatnam 200036 670 155113 685 1656771 804
29. Port Blair 193785 1736 194333 1363 160444 1099
30. Patna 176234 1035 159683 1184 162800 1187
31. Bagdogra 172619 420 147545 355 130128 400
32. Trichurapalli 167991 332 122397 199 94057 256
33. Madurai 158424 429 123161 405 99872 271
34. Rajkot 168172 1031 126615 737 121553 609
35. Leh 141000 827 133165 790 111128 779
36. Juhu 134821 395 130108 409 218144 475
37. Aurangabad 133199 1064 110383 880 104912 813
38. Imphal 129103 1517 123960 1167 127525 834
39. Bhopal 127510 323 113675 251 87784 251
40. Chandigarh 105846 440 76053 180 50064 98
41. Jodhpur 104609 74 91107 80 76404 109
42. Dibrugarh 95678 503 78387 490 82179 545
43. Raipur 95257 865 75948 485 55058 333
44 Silchar 90509 247 86860 284 77558 407
35. Ranchi _ 79698 237 66955 200 68838 203
[Translation] two-four flights but entire staff is required for duty. As a

SHRI ANANT GUDHE: There are certain airports in
the country where a large quantum of cargo and
passenger traffic is handled. In his reply, hon. Minister
has provided figures of 45 airports. Most of the airports
in the country are such where these is movement of only

result operational cost goes up very high and consequently
air fares also go up. It deprives a common man from
travelling by air. Hon. Minister hails from district Nagpur,
Maharashtra. He has told that the Government proposes
to make Nagpur Cargo and International Airport
operational. | would like to know from hon. Minister the
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number of such airports in the country where the
Government propose to start Cargo and international air
service on the lines of Nagpur Airport and also by when
Nagpur Airport is likely to be made operational.

SHRI PRAFUL PATEL: Mr. Speaker, Sir, this question
has several aspects and | would try my best to answer
each of the aspect. He has told that there are several
airports in the country where air service is limited to only
one or very few flights and that makes operational cost
and air fares very high. | can say with confidence that
last 1/, year have witnessed one sort of revolution in
the field of air-service and one can not deny it. The
passengers, who may not even dreamt of travelling by
air are now availing this facility. Further, | would like to
say that we need some time to meet the expectations of
the people. | would also like to add that the number of
air service provider companies and also that of
passengers have increased more than 25 percent during
last one year and many new companies have introduced
air services in our country. The cities which did not have
any connectivity through air services have been covered
by the air companies within their network. We are not
satisfied with the existing air passenger traffic and
we have been making continuous efforts to increase it
further.

He made a mention of Nagpur. It is a big city in
Central India and | hail from it. | would like Nagpur to
develop by leaps and bounds and | have been looking
forward to it groving into an hub of intemational cargo in
future. Central Government, in collaboration with the State
Government of Maharashtra propose to develop a muiti-
model international Cargo and passenger hub at Nagpur.
The Government are committed to declare Nagpur airport
an international airport. Movement of passengers and
cargo for international destination is likely to begin very
soon from Nagpur.

[English]

MR. SPEAKER: Please be brief to the question. You
see, supplementary cannot be on anything under the sun.
Any and every issue cannot come under supplementary.

[Translation]

SHRI ANANT GUDHE: Hon. Minister, in his reply,
has stated that cargo and passengers traffic has increased
by 25 percent during last year. But if we look at the
figures presented by him, we hardly find an increase of
more than 4-5 percent and that too at a few places. The
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increase is in sync with the stated figures. For example,
in Bombay, it has increased to one crore 56 lakh from
one crore 32 lakh. In many a states the airports such as
Amravati, Nanded and Akola in Maharashtra are owned
either by the State Governments or the Government
companies. | would like to ask whether the Government
propose to start air services from these airports. In spite
of availability of passengers, the Government has not
been able to start air service from these airports because
of financial constraints. | would like to ask hon. Minister
as to what steps the Government propose to take to ask
airport authority to take over the airports of State
Governments so that the passengers could be provided
all the facilities.

SHRI PRAFUL PATEL: Mr. Speaker, Sir, hon.
Member has asked quite comprehensive and important
question. | want to say that there are approximately 400
airports in the country. These are either under the control
of State Governments or Airport Authority or under the
Ministry of Defence. On several occasion, the House,
through several of its Members have acknowledged that
air-service Is gaining more importance these days, though
it was not the case earlier. Therefore, each hon. Member
desires his constituency to be covered by air-service.
Therefore, | would request every Member that since we
come from different States so our States should come
forward in this regard. Almost 60 airports of international
Airports Authority are operational in India and State
Govemments have taken initiative with regard to remaining
airports. For example, the airport at Kolhapur in
Maharashtra is under MIDC. MIDC made it of a very
good standard and regular passengers’ service has
already started from there. If each hon. Member, as we
hail from various States, had made efforts and taken up
the matter with respective State Governments, then | am
sure the unutilized or underutilized airports would have
become fully operational. The way, the Government
liberalized air-services and introduced more number of
services. | am sure; we can start air-service even from
smaller cities. Therefore, | expect each hon. Member to
persuade his respective State Government to render help
in this regard. ...("nterryptions)

MR. SPEAKER: Please take your seat.
[English]
Hon. Member, this habit has to be given up.
... (Interryptions)

MR. SPEAKER: Hon. Members, please understand
the agony of the Chair. | have 24 or 25 hon. Members



19 Oral Answers

by this time who want to put supplementaries. If | do n?t
allow anyone, you are only imputing motives to the Chair.

...(Interryplions)
[Transiatorn/
MR. SPEAKER: Listen if you want to talk, go out
and talk.
Please listen, it will be useful for you aiso. Therefore,

we are trying to regulate it with the consent of all the
parties.

...(Interruptions)

SHRI RAM KRIPAL YADAV: It is a very big country.
...(Interruptions)

MR. SPEAKER: Do you want only one question to
be taken up in a day.

(Engiish]

They have taken the trouble of putting Questions. |
do not want to enter into any controversy with you. What
| am submitting is that kindly give a notice for Half-an-
Hour Discussion. This is a matter which seems to be
very much agitating the hon. Members. | will allow a
Half-an-Hour Discussion on this subject.

Now, Shri Arun Kumar Vundavalli to put a
supplementary.

...(Interryptions)

SHRI KHARABELA SWAIN: Sir, | have given notice
of a Calling Attention.

MR. SPEAKER: | shall look into it. | believe that
Half-an-Hour Discussion will be much more acceptable to
you ail.

SHRI ARUN KUMAR VUNDAVALLI: Namaskaram. |
want to put a question to the hon. Minister, through you,
Sir. There was an Airport, which was working till 1988 in
Rajahmundry in East Godavari District which is my home
constituency. From 1988 onwards, it is not being used.
The runway and everything is perfect. But, somehow, it
is not being used. Recently, there was a newspaper item
saying that about Rs. 2 lakh crore worth of gas is found
in the Krishna-Godavari Basin.

Rajahmundry is the headquarters for that. With having
so much of industrial development, | would like to know
whether the hon. Minister will treat Rajahmundry Airport
as a priority item and bring the Airport to usage.
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SHRI PRAFUL PATEL: You admitted that

Rajahmundry was operational till 1988 but unfortunately
after that, the Indian Airines did not have the smaller
type of aircraft which resulted in closure of operations
there. However, | am sure, as he has mentioned,
Rajahmundry is a very important place in the future of
our oll and other business and it is an important town.
We will definitely ask the Airlines, who would be interested
in operating to Rajahmundry, and we will try to give them
the fuliest support.

[Translation]

SHRI VIJAY KRISHAN: Mr. Speaker, Sir, Bodhgaya
is a tourist centre of intemnational level and it is a very
important place for the followers of Buddhism. | would
like to ask hon. Member as to what action plan the
Government have evolved for development of Bodhgaya

airport.
[Engfish]

MR. SPEAKER: This has all become constituency
matter.

SHRI VIJAY KRISHAN: What is the scheme for
expansion of Patna airport?

SHRI PRAFUL PATEL: It does not relate to this.
MR. SPEAKER: This is the problem.

SHRI PRAFUL PATEL: However, | can assure the
hon. Member that, of course, Bodhgaya needs an
operational airport.

MR. SPEAKER: All suggestions will be seriously
looked into.

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: |
would like to ask the concemed Minister as to what
actions have been taken so far to get up minimum one
airport within our sweet land, Bodoland area.

MR. SPEAKER: You have asked that question.

SHRI SANSUMA KHUNGGQUR BWISWMUTHIARY:
Since long years back | have been asking to set up a
separate airport at Kokrajhar but unfortunately nothing
tangible has been done so far in this regard. It is a
great discrimination against the people of Bodoland area.

MR. SPEAKER: You have put your question. These
comments are not necessary.
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SHRI PRAFUL PATEL: Sir, | cannot answer this
question just offhand but | would like to meet the hon.
Member and understand his concern and | will try to
understand and try to find the solution. ... /ntermyptions)

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY:
Sir, time and again, he keeps on assuring only but nothing
has been done so far.

MR. SPEAKER: He has invited you. He will invite
you to tea or dinner, | do not know.

[Translation]
Exploration of Oll Resources

*263. SHRIMATI RUPATAI D. PATIL:
SHRI REWAT! RAMAN SINGH:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Government has explored some new
oil reserves in the country;
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(b) i so, the details thereof and the time by which
the oil extraction work at these places is likely to be
started;

(c) the extent to which the extraction of oil from the
newly found oil reserves will help in meeting the domestic
requirements;

(d) whether the Government has formulated any
scheme to ensure oil security of the country; and

(e) if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF PANCHAYAT! RAJ (SHRI MANI

. SHANKAR AIYAR): (a) to (e) A statement is laid on the

Table of the House.
Statement

(a) and (b) A total of 4 oil discoveries and S
discoveries of oil along with natural gas have been made
during the year 2004-05. Details of these discoveries are
given below:

SI.No. Area/State Operator Name of Discovery Type
1. Gujarat ONGC Wamaij Oil
2. Rajasthan Cairn Energy NC (Shakti) Qil
3. Rajasthan Caim Energy NV (Bhagyam) Oil
4 Gujarat GSPC PK#2 Oil
5. Assam ONGC Tiphuk Oil & Gas
6. West Coast ONGC D-33 Oil & Gas
7. Assam olL North Tinali Oil & Gas
8. Assam oiL Waest Zaloni Oil & Gas
9. Assam OIL Samdang Oil & Gas

These discoveries are under appraisal/assessment.

Details of discoveries/established reserves of oil as
well as natural gas made from April, 2002 to July, 2005
are detailed in the Annexure.

It may be noted that after a discovery is made, it is
appraised to establish its commerciality on the basis of
reserves and, later, techno-economic feasibility. Once
commerciality is established, a development and

production plan is prepared to exploit the oil and gas
reserves. Production Sharing Contracts (PSCs) signed by
the Government prescribe a time frame for each of these
activities/steps.

From the oil discoveries made in the Rajasthan block
operated by Caim Energy India Pty. Ltd., oil production
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is expected to commence during the year 2007-08 and () Accelerate domestic oil and gas production
may peak at 6 Milion Metric Tonnes per Annum. through awarding acreages under New
Exploration Licensing Policy (NELP), blocks given
to ONGC/OIL on nomination basis and
exploration under pre-NELP blocks.

From the gas discoveries made in the Krishna
Godavari deepwater block operated by Reliance Industries
Limited, gas production is expected to commence during

the year 2008-09 with a plateau production rate of 40 (i) Aggressively pursue acquisition of equity oil and
Million Standard Cubic Metre per Day (MMSCMD). gas in foreign countries.

(c) Any increase in domestic oll and gas production (i) Create strategic crude oil storage.
helps in reducing the import dependence of the country
to that extent. (iv) Explore altemative sources of hydrocarbons such

as Coal Bed Methane (CBM) and gas hydrates.
(d) and (e) In order to enhance the oil security of . ) .
the country, the Govemment has adopted a mutti-pronged (v) Encourage conservation of oil by improving
strategy as under; efficiencies and technologies.

Annexure
Discoveries made by ONGC, OIL and PV companies in 2002-03
ONGC (6 discoveries)

Sl.No. Name of the discovery

Type
1. Chinnewala Tibba (Rajasthan) Gas
2 GS-49 (KG Offshore) Gas
3 GS-KW (KG Offshore) Oil & Gas
4., Banmali (Assam) Ol
5 Laipling gaon (Assam) Qil
6 Vasai West (Mumbai Offshore) . Oil & Gas
OIL (5 discoveries)
Sl.No. Name of the discovery Type
1. Matimekhana (Assam) Oil & Gas
2. East Deohal (Assam) Oil & Gas
3. North Dikom (Assam) Oil & Gas
4, Matimekhana-ll (Assam) Oil & Gas
5. Baghjan (Assam) ‘ Gas
PVt/JV companies (7 discoveries)
SlI.No. Area/State Operator Name of Discovery Type
1 2 3 4 5
1. Rajasthan . Caim Rageshwari oil

(RJ-ON-90/1)




26 Oral Answers SRAVANA 20, 1927 (Saks) fo Guestions 26

1 2 3 4 5

2. Eastem Offshore RIL . Dhirubhai-1 Gas

3. (KG-DWN-98/3) Dhirubhai-2 Gas

4. Dhirubhai-3 Gas

5. Dhirubhai-4 Gas

6. Guijarat Niko Bhima-1 Gas

7. (CB-ONN-2000/2) NS Gas
Discoveries made by ONGC, OIL and Pw/.JV companies in 2009-04

ONGC (6 discoveries)

SI.No. Name of the discovery Type

1. G-4 (KG Offshore) Gas

2 Sonamura (Tripura) Gas

3 NMT (Mumbai Offshore) Gas

4. Sitarampuram (Andhra Pradesh) Oil & Gas

5 Degam (Guijarat) Oil

6 East Lakhibari (Assam) Oil & Gas

OIL (3 discoveries)

Sl.No. Name of the discovery Type

1. Mechaki-1 (Assam) Qil & Gas

2. North Chandmari (Assam) Oil & Gas

3. East Rajali (Assam) Oil & Gas

Pvt/JV companies (7 discoveries)

SlI.No. Area/State Operator Name of Discovery Type

1. Rajasthan Caim Mangla Oil

2. (RJ-ON-80/1) Greater Rageshwari oil

3. (GR-F)

4. Kameshwari Oil

NA (Aishwarya) Oil

5. \(Iégtafsn-at))ﬁshoro Caim CBX Structure Gas

6. Eastern Offshore RIL Dhirubhai-6 Gas

7. (KG-DWN-98/3) Dhirubhai-6 Gas




27 Oval Answers

AUGUST 11, 2005

Discoveriss medke by ONGC, Ol and PUANY compansss in 2004-05

ONGC (4 discoveries)

b Cuestions

S1.No. Name of the discovery Type
1. Tiphuk (Assam) Oil & Gas
2. Wamaj (Gujarat) ol

3. D-33 (West Coast Offshore) Oil & Gas
4. Vashighta (East Coast Offshore) Gas

OIL (3 discoveries)

SI.No. Name of the diecovery Type

1. North Tinali (Assam) Oil & Qas
2 Waest Zaloni (Assam) Oil & Gas
3. Samdang (Assam) Oil & Gas

Pvt/JUV companies (10 discoveries)

Si.No. Area/State Operator Name of Discovery Type
1. Rajasthan Caim NC (Shakti) Oil
2. (RJ-ON-80/1) NV (Bhagyam) Oil
3. Gujarat GSPC PK#2 Qil

(CB-ONN-2000/1)
4 Eastern RIL Dhirubhai-7 Qas
5. Ottshore Dhirubhai-8 Gas
6. (KG-DWN-98/3) Dhirubhai-16 Gas
7. Eastemn Dhirubhai-9 Gas
8. Offshore Dhirubhai-10 Qas
9. (NEC-OSN-97/1) Dhirubhai-11 Gas
10. Dhirubhai-15 Gas

Discoveries made by ONGC, OIL and PvtAJV companies in 2005-06 (ApniJuly, 2005)

ONGC: No discovery

OIL (1 discovery)

Sl.No. Name of the discovery

Type

1. North Moran (Assam)

Oil & Gas
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Pvt/JV companies (7 discoveries)

SRAVANA 20, 1927 (Saka)

to Questions

SI.No. Area/State Operator Name of Discovery Type

1. Eastern Offshore RIL Dhirubhai-18 Gas

2, (KG-DWN-98/3) Dhirubhai-19 Gas

3. Eastern Offshore Dhirubhai-20 Gas

4, CEC-OSN-97/1) Dhirubhai-21 Gas

5. Eastern Offshore GSPC KG#8 Gas
(KG-OSN-2001/3)

6. Guijarat Essar Oil Ltd. ESU#1 OilGas
(CB-ON/3)

7. Rajasthan Caim Ni#2 Oil
(RJ-ON-90/1)

SHRIMATI RUPATAI D. PATIL: Hon. Mr. Speaker,
the Oil producing capacity of Mumbai High which is the
main Oil producing zone of the country is reducing
gradually whereas there has been a constant increase in
the consumption of oil in the country. In view of this
decrease in oil production capacity what steps are being
taken by the Government to meet the shortage and
whether the estimated quantum of oil and gas in the
newly identified reservoirs of oil and gas by the
Government is similar to that of the Mumbai High? Further
what is going to be the percentage share of the domestic
consumption and that of the export of the oil and gas
reserves explored by the oil companies?

MR. SPEAKER: You have two questions.

SHRI MANI SHANKAR AIYAR: Sir, the oil and gas
reserves are the gift of nature. Their exhaustive use is
liable to cause their depletion. Still with the help of certain
new technologies like IOR—Improved Oil Recovery and
EOR—Enhanced Oil Recovery we are trying to check
the level of decreasing production. Simuitaneously, we
are exploring the high seas for oil and gas reserves. |
hope, through this we shall be able to maintain the level
of production in near future and simultaneously carry out
new exploration. As far as import export are concemed,
the domestic production of oil and gas is cent percent
for domestic consumption.

SHRIMATI RUPATAI D. PATIL: Mr. Speaker, whether
Vision-2025 was conceptualised during the regime of the
previous NDA Government. | would like to know as to

what is Vision-20257 Whether the Government are taking
stps to implement the same?

SHRI MANI SHANKAR AIYAR: Mr. Speaker, Sir,
despite the change in the regime we have been following
the guidelines mentioned in Vision 2025 as for evaluating
our targets and to closely track whether everything is
going in accordance with the targets fixed two-four years
back as at times, it becomes difficult to keep pace with
the time frame fixed in regard to achieving our set targets
which gives rise to the need of revive. Simultaneously, |
feel that four-five years have passed now we should
review it and should bring the required changes.

SHRI REWATI RAMAN SINGH: Hon. Mr. Speaker,
merely 35 per cent of our total domestic requirement of
oll is met by our domestic production. Hon. Minister in a
written reply has stated that efforts are going on to
increase it by making oil exploration bids in several
countries through various Indian companies. OPEC
countries have been revising the prices of oil, every
fortnight or every month. The prices are likely to reach
100 $ per barrel in future. | would like to know by when
the domestic production of oil is likely to be increased
through the agreements with various countries and also
the extent to which the oil production is likely to be
increased?

SHRI MANI SHANKAR AIYAR: Mr. Speaker, Sir, as
of now share of domestic production is no more 35 per
cent of our oil consumption and | regretfully admit that it
has now come down to 24 per cent. The Vision 2025,
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Discoveriess made by ONGC, OIL and PV companiss in 2004-05

ONGC (4 discoveries)

o Questions

Si.No. Name of the discovery Type

1. Tiphuk (Assam) Oil & Gas
2. Wamaj (Gujarat) Oil

3. D-33 (West Coast Offshore) Oil & Gas
4. Vashishta (East Coast Offshore) Gas

OIL (3 discoveries)

Sl.No. Name of the discovery Type

1. North Tinali (Assam) Oil & Gas
2. Waest Zalonl (Assam) Oll & Gas
3. Samdang (Assam) Oil & Gas

PVt/JV companies (10 discoveries)

Si.No. Area/State Operator Name of Discovery Type
1. Rajasthan Caim NC (Shakti) Oil
2. (RJ-ON-90/1) NV (Bhagyam) (o]
3. Gujarat aspPC PK#2 (0[]

(CB-ONN-2000/1)
4. Eastem RIL Dhirubhai-7 QGas
5. Oftshore Dhirubhai-8 Gas
6. (KG-DWN-98/3) Dhirubhai-16 Gas
7. Eastern Dhirubhai-9 Gas
8. Oftshore Dhirubhai-10 Gas
9. (NEC-OSN-97/1) Dhirubhai-11 Gas
10. Dhirubhai-15 Gas

Discoveries made by ONGC, OIL and PVL/AJV companies in 2005-06 (Aprikuy, 2005)

ONGC: No discovery

OiL (1 discovery)

Si.No.

Name of the discovery

Type

1.

North Moran (Assam)

Oil & Gas
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Pvt/JV companies (7 discoveries)
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lo Questions 30

SlI.No. Area/State Operator Name of Discovery Type

1. Eastern Offshore RIL Dhirubhai-18 Gas

2. (KG-DWN-98/3) Dhirubhai-19 Gas

3. Eastern Offshore Dhirubhai-20 Gas

4, CEC-OSN-97/1) Dhirubhai-21 Gas

5. Eastern Offshore GSPC KG#8 Gas
(KG-OSN-2001/3)

6. Gujarat Essar Oll Ltd. ESU#1 OiVGas
(CB-ON/3)

7. Rajasthan Caim NI#2 Oil
(RJ-ON-90/1)

SHRIMATI RUPATAI D. PATIL: Hon. Mr. Speaker,
the Oil producing capacity of Mumbai High which is the
main Oil producing zone of the country is reducing
gradually whereas there has been a constant increase in
the consumption of oil in the country. In view of this
decrease in oil production capacity what steps are being
taken by the Government to meet the shortage and
whether the estimated quantum of oil and gas in the
newly identified reservoirs of oil and gas by the
Govemment is similar to that of the Mumbai High? Further
what is going to be the percentage share of the domestic
consumption and that of the export of the oil and gas
reserves explored by the oil companies?

MR. SPEAKER: You have two questions.

SHRI MANI SHANKAR AIYAR: Sir, the oil and gas
reserves are the gift of nature. Their exhaustive use is
liable to cause their depletion. Still with the help of certain
new technologies like IOR—Improved Oil Recovery and
EOR—Enhanced Oil Recovery we are trying to check
the level of decreasing production. Simultaneously, we
are exploring the high seas for oil and gas reserves. |
hope, through this we shall be able to maintain the level
of production in near future and simultaneously carry out
new exploration. As far as import export are concemed,
the domestic production of oil and gas is cent percent
for domestic consumption.

SHRIMATI RUPATAI D. PATIL: Mr. Speaker, whether
Vision-2025 was conceptualised during the regime of the
previous NDA Govemnment. | would like to know as to

what is Vision-2025? Whether the Government are taking
stps to implement the same?

SHRI MANI SHANKAR AIYAR: Mr. Speaker, Sir,
despite the change in the regime we have been following
the guidelines mentioned in Vision 2025 as for evaluating
our targets and to closely track whether everything is
going in accordance with the targets fixed two-four years
back as at times, it becomes difficult to keep pace with
the time frame fixed in regard to achieving our set targets
which gives rise to the need of revive. Simultaneously, |
feel that four-five years have passed now we should
review it and should bring the required changes.

SHRI REWAT! RAMAN SINGH: Hon. Mr. Speaker,
merely 35 per cent of our total domestic requirement of
oil is met by our domestic production. Hon. Minister in a
written reply has stated that efforts are going on to
increase it by making oil exploration bids in several
countries through various Indian companies. OPEC
countries have been revising the prices of oil, every
fortnight or every month. The prices are likely to reach
100 $ per barrel in future. | would like to know by when
the domestic production of oil is likely to be increased
through the agreements with various countries and also
the extent to which the oil production is likely to be
increased?

SHRI MANI SHANKAR AIYAR: Mr. Speaker, Sir, as
of now share of domestic production is no more 35 per
cent of our oil consumption and | regretfully admit that it
has now come down to 24 per cent. The Vision 2025,
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the mention about which was made short while ago, also
points out that by 2025 the domestic oil production will
be able to meet only 15 per cent of our oil demand and
85 per cent of ol will have to be imported. But we should
always remember, that the increase in demand is
attributable to high rate of economic growth. India and
China are two countries where the demand of oil and
gas is rapidly increasing. We are trying our level best to
increase the domestic production to the maximum and
that is why we have made a lot of progress in this
regard. As the House would be aware of that several
heavy oil and gas reserves have been identified. Oil
reserves have also been found near Barmer in the desert
of Rajasthan. Oll reserves are likely to be found in Gulf
of Cambay. Concentrating fully on domestic production
and knowing well that there will be a need to impont, we
should enter into an agreement with the foreign countries
to explore oil and gas abroad and then it should be
property utilized. We have been quite successful and
efforts are ongoing. We have approached approximately
52 such countries and we have signed an agreement
with approximately 15 countries. | hope that we will tread
ahead in the path of development by signing more
agreements in near future. | would like to assure the
Hon. Member in regard to conservation of energy that
we have never accorded lesser priority to this issue. |
think the efforts of this Government in this direction have
been unprecedented. We will definitely be successful.

[English]

DR. SUJAN CHAKRABORTY: Sir, | believe, the hon.
Minister must be knowing that there is a long standing
claim from the engineers and technologists of ONGC that
a huge oil bar on-shore is present near Sundarbans.

They claim it to be even more than 100 kilometres
long. They claimed that proper technological investigation
was not being carried out. | would like to know from the
hon. Minister, through you, whether a special arrangement
or priority arrangement for the investigation—it is because
it is huge, and claim is for long—is being made. If so,
by which time the exploration or the confirmation can be
made?

SHRI MANI SHANKAR AIYAR: All geology connected
with hydrocarbons is in a grey area intellectually, and
Jifferent views can be heid. | do not think the ONGC
establishment accords exactly the same priority to the
Sunderbans onland area as perhaps some engineers
might do. But, | am happy to say that ONGC have
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stationed a rig now just off the Sunderbans in the offshore
area. NEC 26, which is with the Russians, we just
arranged for a rig to arrive there for work to be done. |
hope to have good news to give to the House with regard
to the Sunderbans offshore area. | would imagine that if
we do in fact succeed in finding oil and gas there—given

that the Sunderbans absolutely abuts the Bay of Bengal,

and it is also an area full of waterwaye—it would be well

worth looking at it again. In deference to the hon.

Member's wishes, | would certainly ask ONGC to once

again look at the priority that they have accorded thus

far to the Sunderbans onland area.

[Translation/

SHRI MOHAN RAWALE: Mr. Speaker, Hon. Minister
has stated in his reply that oil reserves have been found
at 31 places in the country. | would like to know it
categorically from the Minister as to the total quantum of
oil being produced from these reserves. | have been
listening it for the last four years that Rs. 8500 crore
have been spent in the Mumbai North High Gas to
increase the production of oil in the Mumbai Oil Field. |
would like to know it from the hon. Minister that what is
the extent of increase in the oil production and if there
has been an increase then why the prices of oil are not?
My second question is. ...(/nferryptions)

MR. SPEAKER: No second question please.

SHRI MOHAN RAWALE: Mr. Speaker, this question
is related to the safety of sule surface reservoir
management and sule surface condition reservoir. The
Government does not have any policy in regard to safety
of the reservoir. | would like to know it from the Minister
that why this policy has not been formulated so far? Mr.
Speaker, Hon. Minister does not seem to be attentive.

MR. SPEAKER: Hon. Minister is fully attentive, please
be brief.

SHRI MANI SHANKAR AIYAR: Mr. Speaker, Sir, Hon.
Member has already asked three questions and is now
putting fourth question.

MR. SPEAKER: Hon. Minister, you answer for the
first one.

SHRI MOHAN RAWALE: Mr. Speaker, there has
been a loss to the tune of Rs. 8100 crore in
Mumbai High Gas. Everyday we are incurring loss of
Rs. 270 crore.
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[English)

MR. SPEAKER: Hon. Minister may answer the first
one.

SHRI MANI SHANKAR AIYAR: One cannot buy crude
oil in the ordinary bazaar. You have to be a refiner to be
able to purchase it. | assure the hon. Member that every
single drop of oil produced in this country is being picked
up by our oil refineries, and that constitutes approximately
24 per cent of their consumption. They have to import
76 per cent of crude oll. The prices of crude oil were at
one stage administered. This was changed by the
previous Government of which the hon. Member's Party
was a member. So, instead of directing the question to
me as to why we have dismantled the APM, perhaps he
could direct this question to his own Party. ... Internyptions)

MR. SPEAKER: Nothing will be recorded. Shri
Rawale, you are so cooperative a Member.

...(Interruptions)*

MR. SPEAKER: Q. 264, Shri Chandra Bhushan
Singh.

[English]
Track Renewal

*264. SHRI CHANDRA BHUSHAN SINGH:
DR. K. DHANARAJU:

Will the Minister of RAILWAYS be pleased to state:
(a) the total length of Railway track as on date;

(b) the life of the Railway track and the time after
which the Railway track has to be renewed alongwith the
expenditure incurred annually on track-renewal;

(c) the present system of renewal of track in Indian
Railways;

(d) whether it is a fact that the Railway track can be
used longer by grinding and polishing it instead of
renewing the same thereby saving Government funds to
a great extent;

(e) if so, the reasons tor not doing grinding and
polishing of the same by the Government; and

*Not recorded.
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(f) the steps taken by Government for proper renewal/

replacement of track?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR! R. VELU): (a) to (f) A statement is
laid on the Table of the House.

Staterment

(a) The total length of Railway lines, as on 31.3.2004
(latest available), is as under.

Description Length in Kms
Route kms. 63,221
Running Track kms. 83,859
Total track kms. 1,08,486
(including yard lines

and sidings)

(b) Track renewals are carried out either as a whole
track or as components of sleeper renewal or rail renewal
etc. as and when they become due for renewal on age-
cum-condition basis. Condition of various track
components gets deteriorated depending on its utilization
(fatigue life), climatic conditions, wear and tear and
specification of material and its quality etc. The track
components when become unsuitable to fulfil its desired
functions, its planned for renewal.

Track renewals carried out in last three years and
expenditure incurred thereon is as under:

Year Progress Gross Expenditure
(Track km) (Rs. in crore)
2002-03 4776 3207.71
2003-04 4986 3484.39
2004-05 5566 4127.14
(Provisional)

(c) Every year Zonal Railways proposes Track
Renewal works, based on age-cum-condition criteria
specified in Indian Railway Permanent Way Manual. This
could be either of rail renewal (TRR), slesper renewal
(TSR) or Complete Track Renewal (CTR) depending upon
the necessity. These identified Track Renewal Works are
sanctioned by Parliament as part of Raliway Budget.
Execution of these works however depends on availability
of Funds.
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(d) Rail grinding can lead to postponement of rail
renewals, where renewal is planned due to excessive rail
wear especially in sharp curves in ghat sections and
failure of rails due to Rolling Contact Fatigue (RCF)
developing due to surface cracks on rail head. RCF
defects develops predominantly on routes carrying heavy
axle wagons and having higher Ultimate Tensile Strength
(UTS) ralls.

Polishing of rails as a track maintenance activity is
not yet known to Indian Railways.

(e) This technology is recent and on Indian Railways
(IR) one grinding machine was purchased in 1990 from
Messrs Lorem, USA at an approximate cost of US § 1.4
million, for gaining experience. The machine was used
for re-profiling the wornout rails. The machine was having
very low output and maintenance problem and therefore
resultant benefit could not be concluded.

The cost benefit study of adopting rail grinding
especially for RCF is yet to be established on IR.

() A Special Railway Safety Fund was created in
the year 2001-02 to wipe-out the arrears in replacement
of safety related items including track. Track Renewals
due as on 01.04.01 to the extent of 16538 kms have
been sanctioned under this fund. These track renewal
works are planned to be completed by 31.03.07. Track
becoming due for renewal after 01.04.01 are being
renewed under Depreciation Reserve Fund (DRF).

[Translation]

SHRI CHANDRA BHUSHAN SINGH: Mr. Speaker,
Sir, the department of Railways renews its tracks as per
the requirement. There is a rail track between Shikohabad
and Farrukhabad of which CTR is being conducted. Both
the rail lines and sleepers of the said line are being
replaced. Through you, | would like to know from the
Government whether the old used rail lines are used for
side tracks or alternative tracks or new rail lines are
used for such purpose as such side tracks are considered
less essential by the Ministry of Railways.

(Englésh]

SHRI R. VELU: Sir, the track renewal depends on
age-cum-condition basis. The one track which has been
mentioned by the hon. Member, | do not have the details
but then | will assure him that we always take into
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consideration safety as a prime objective. We do not use
such rails which are not useable from the point of view
of safety.

We have a programme of track renewal. The manual
now envisages the safety of the rail. For the purpose of
renewal, intensity of its usage with reference to the gross
million tonne, wear and tear, frequency of the fallures,
etc. are taken into account. ...(/Intsrmyptions)

MR. SPEAKER: Please sit down. This is not the
way to conduct. Let him complete.

SHRI R. VELU: The very pointed question, whether
we use the rails which are used elsewhere, is not a
correct question in the sense that we use only such rails
which are useable from the safety point of view.

[Translation]

SHRI CHANDRA BHUSHAN SINGH: In reply to my
question, the hon'ble Minister said that old rail lines are
replaced which are not fit from the safety point of view.
| would like to know from the Minister as to why is that
safety outlook ignored when the same replaced rail lines
are used for laying the side tracks. Are the old replaced
lines which are being reused in the side tracks are fit
from the safety point of view? It simply means that the
railway tracks where lines are replaced by new one are
used by different set of persons or VIPs and the side
tracks where such old, used, removed lines are used by
the labourers or poor farmers. | would like to know as to
why such replaced lines are used for laying side tracks.

[English]

MR. SPEAKER: He wants to know whether you use
the rejected rail.

SHRI R. VELU: Sir, | have an answer. In fact, we
use second-hand rails fairly in passenger routes where
the intensity is not much more and heavy load is not
there. In those areas also, after verifying its usage only
we are using it.

The kind of concem expressed by the Member is
well taken and we are here to safeguard the interests of
the Railways as well as the people who use them.

DR. K. DHANARAJU: Sir, from the answer it has
been accepted that polishing of rails as a track
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maintenance activity is not yet known to the Indian
Railways. In the 50 years of the Railway history—indian
Railways are one of the largest rail networks in the
world—it has not had any worthwhile experience in rail
grinding technology. What | want to ask is regarding the
track renewal, that is maintenance. Polishing of the
surface is very important. So far, we have not developed
any technology in this regard. | would like to know from
the Minister whether we are going to adopt the old
technology or the new technology when we do not have
any knowledge. What is RDSO doing? | want a clear
answer from the Minister whether we are going to use
the new technology or the very old technology.

SHRI R. VELU: Sir, we have tried this rail grinding
machine on an experimental basis by ordering one in the
year 1990 and putting it into use. The rail grinding
machine takes care of two aspects.

One thing is to remove the corrugation and also the
fractures that develop on account of the intensity of the
usage. There is no denying the fact that we have to
necessarily adopt new technology. These machines, which
are used, are found to be not up to the capacity utilisation.
They are fraught with some difficulties in procuring critical
spare parts as well as technicians for the pumpose of
operation. So, a high level committee has gone into this
question. It has now recommended a larger version of
72-stone machine and we are going to float tender and
buy it.

The pointed question is this. Why are we not adopting
it after 153 years? We are also adopting it. The hon.
Member is well aware that we are also equally anxious
to adopt modermn technique. That is why are going to
have one new grinding machine. Polishing is not at all
given to the Indian Railways. On the other hand, we
have been doing a constant monitoring, checking,
inspection, etc. Wherever it has to be replaced or changed
or wherever complete restructuring, etc., can be done,
we are adopting those things. So, the suggestion of the
hon. Member will be examined. However, regarding the
larger version of the grinding machine to be put to good
use, we would examine if there is anything to be done
on the policy side.

[Translation/

SHRI AVINASH RAI KHANNA: Mr. Speaker, Sir, in
part (b) of the question, it has been asked as to what is
the life span of railway track however in reply to this
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question the hon’ble Minister did not tell us about the life
span of a rallway track line. He, however, informed that
lines are replaced keeping in view the life and the
condition of the tracks. Through you, | would like to ask
the hon'ble Minister as to what is the life of a rail track
and the period fixed for the inspection of the tracks, that
is after how much interval the inspections of rail tracks
are conducted and what is level of the officers who
conduct the inspection. The hon'ble Member who has
asked the question feels that once the life of a track is
expired, it is replaced and the replaced tracks are used
elsewhere. ...(Interryptions)

[English]
MR. SPEAKER: Do not repeat.

What is the age of a track? Whether old track are
used or not?

SHRI R. VELU: There is no fixed life span for the
rail. It depends on how we put the rail into use. That is
why, | told about the gross million tonnes of usage. | will
give an example. We have the heavy UTS.

MR. SPEAKER: It depends on the nature of use.
That is all right, you do not have to give all the examples.

Have you used useless tracks? You say ‘yes’ or
‘no’.

SHRI R. VELU: No, we have not used.
MR. SPEAKER: Shri Balasaheb Vikhe Patit—Absent.
[Transi/ation]

CHAUDHARY LAL SINGH: Mr. Speaker, Sir, these
days railway tracks are being laid in our State and some
maintenance works are also being carried out. Through
you, | would like to submit that the hon'ble Minister had
announced to set up a new factory at Kathua, Udhampur
for manufacturing the cement sleepers which are used
for laying rails lines however, that factory has not yet
been set up. A lot of money is being spent on it and
sleepers are being transported here from other places. |
would like to know as to what is the reaction of this
Govemment in this regard.

[Engiishy

MR. SPEAKER: He is asking about cement sleeper.
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SHRAI R. VELU: Already we have got with the
Railways in India about 76 sieeper manufacturing units.
in fact, with the advent of organizing seven more zones
in the country, we are organizing new units wherever the
new zones are created.

In the 76 sleeper manufacturing units in our country,
our production capacity is of one crore sleepers.
...(Interryption

MR. SPEAKER: Tell him about Udhampur.
SHRI R. VELU: | am telling.

The hon. Member mentioned about the additional cost
involved on account of transporting sleepers from other
centres to Jammu and Kashmir. |f necessary and if it is
called for, we would examine the question of setting up
a manufacturing unit in Jammu and Kashmir.

MR. SPEAKER: It is important to have both relevance
and brevity.

Q. No. 265, Shri Pankaj Chowdhary—not present.
Rehabllitation of Ex-Servicemen

*266. SHRI DUSHYANT SINGH:
SHRI SURESH CHANDEL:

Will the Minister of DEFENCE be pleased to state:

(a) the number of ex-servicemen in the country as
on date, State-wise;

(b) the details of rehabilitation schemes for ex-
servicemen being implemented at present;

(c) whether the Government proposes to launch any
new scheme for the rehabilitation of ex-servicemen;

(d) if so, the details thereof;

(e) whether any housing scheme is being launched
for them; and

(f) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI PRANAB
MUKHERJEE): (a) to (f) A statement is laid on the Table
of the House.
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Statement

State-wise number of ex-servicemen in the country
is given in the enclosed Annexure.

The tfollowing schemes for the welfare, rehabilitation
and resettiement of ex-servicemen are being
implemented:-

I. Re-employment:

(i) Reservations in jobs: The Central and State
Governments are providing a number of concessions to
ex-servicemen for the re-employment in Central/State
Government posts. These include reservation of posts/
relaxation in age and educational qualifications, exemption
from payment of application/examination fees, priority
employment to disabled ex-servicemen. The Central
Government has reserved 10% of vacancies in Group C
posts and 20% in Group D posts for ex-servicemen.
Central Public Sector Undertakings and Nationalised Banks
provide 14.5% reservation in Group C and 24.5% in Group
D posts available with them. 10% posts of Assistant
Commandants in Central Para Military Forces are also
reserved for ex-servicemen. 100% posts are reserved for
ex-servicemen in Defence Security Corps. In addition,
many State Governments are providing reservation to ex-
servicemen in the State Government jobs.

(i) Security Agencles: The Directorate General of
Resettiement (DGR) registers/sponsors security agencies
for providing security guards to various Public Sector
Undertakings and industries in private sector. The Scheme,
besides offering empioyment opportunities to ex-
servicemen, also provide self-employment to retired
defence officers.

Il. Seif-employment:

(I) Loan ‘Assistance Schemes: Government has
formulated several schemes for encouraging and giving
financial support by way of loans to ex-servicemen
entrepreneurs intending to set up small and medium
industries. Important self empioyment schemes are Self
Employment for Ex-Servicemen |l (SEMFEX-II), National
Equity Fund (NEF) Scheme and SEMFEX-HII.

(i) Ex-Servicemen Coal Transportation Scheme:
Directorate General Resettlement (DGR) sponsors Ex-
Servicemen Coal Transport Companies for the execution
of loading and transportation of coal in various coal
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subsidiaries of Coal India Limited. The unemployed retired
officers registered with DGR are selected to form ex-
servicemen Coal Transport Companies and are sponsored
to respective coal subsidiaries for five years, extendable
by another four years.

(ill) Coal Tipper Scheme: The widows of defence
personnel who died while in service due to causes
attributable to military service can be sponsored by DGR
for attaching one tipper truck in their name with an Ex-
Servicemen Coal Transport Company. The eligible widows
have to deposit Rs. 85,000/- with any one of the
nominated companies towards margin money, loan
processing, insurance, road tax etc. for the tipper to be
acquired. The coal transport company is responsible for
processing, running and maintenance costs of the tipper.
The widow is paid Rs. 3,000/- per month for five years
and thereafter, the initial deposit amount of Rs. 85,000/- is
repaid to the widow.

(lv) Allotment of Oill Product Agencies Under
Defence Category: Ministry of Petroleum and Natural
Gas has reserved eight percent of the Oil Product
Agencies, /6. LPG dealership, petrol pumps, kerosene
distributorship etc. in the marketing plan for widows and
dependents of those who died in war/peace with death
attributable to military service and disabled soldiers with
disability of 20 percent and above attributable to military
service.

(v) Management of CNG Stations in National
Capital Region: The scheme for management of CNG
stations belonging to Indraprastha Gas Ltd. was launched
as a pilot project in July 2001. The scheme has been
extended to retired officers.

(vi) Allotment of Army Surplus Vehicles: Ex-
Servicemen/widows of Defence personnel who died while
in service are eligible to apply for allotment of Ammy
surplus/phased out vehicles. Ex-servicemen can apply to
Zila/Rajya Sainik Boards for registration and onward
transmission to Army Headquarters for allotment on the
basis of depot wise seniority maintained by them.

(vii) Aliotment of Mother Dairy Milk and Fruit &
Vegetable Shops in and around Delhi: Junior
Commissioned Officers/Other Ranks are allotted Mother
Dairy Milk Shops and Fruft & Vegetable shops in National
Capital Region. ’
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ill. Training:

Training for both ex-servicemen and retiring service
personnel is one of the major tasks involved in the
rehabilitation and resettiement. The emphasis of the
programmes run by DGR has been on organising
employment/self-employment oriented training so as to
provide viable options to such trainees for commencing
second career after retirement. These training programmes
include courses on management, technology, imparting
of technical skills, and knowledge about agro based
industry etc.

No new scheme is being launched presently.

There is no exclusive housing scheme for ex-
servicemen either in vogue or under consideration of the
Government. However, Army Welfare Housing
Organisation (AWHO), a society registered under the
Societies Registration Act, 1860 builds dwelling units on
no-profit no-loss basis for the serving/retired army
personnel and their widows through self-financing scheme.

Annexure

State-wise population of ex-servicemen in the
country as on 30.06.2005

SI.No. Name of State Population
1 2 3

1. Punjab 255952
2. Uttar Pradesh 227245
3. Haryana 203673
4. Maharaghtra 160587
5.  Rajasthan 132312
6. Tamil Nadu 116483
7. Uttaranchal 116306
8. Kerala 146259
9. Himachal Pradesh 92871
10.  Andhra Pradesh 88028
11.  Jammu and Kashmir 62222
12. Kamataka 58798




AUGUST 11, 2005

43 Oral Answers
1 2 3
13.  Bihar 62056
14.  Waest Bengal 53240
15. Delhi 34343
16. Madhya Pradesh 34260
17.  Assam 26755
18. Orissa 23593
19.  Gujarat 18660
20.  Jharkhand 16711
21.  Chandigarh 7700
22. Mizoram 4424
23. Manipur 5435
24.  Chhattisgarh 4103
25.  Nagaland 2374
26. Meghalaya 2079
27.  Tripura 2001
28. Goa 1877
29. Pondicherry 1431
30.  Sikkim 1153
31. Andaman and Nicobar Islands 597
32.  Aruanchal Pradesh 284
Total 1943812

SHRI DUSHYANT SINGH: Sir, | would like to ask
the hon. Minister of Defence, as the Question relates to
rehabilitation of ex-servicemen, whether the Union
Government is going to revive the ECHS, which is the
Ex-servicemen Contributory Health Scheme. Recently,
there has been a cutback in the ECHS. So, is the
Government going to help ex-servicemen and their families
by reviving this Scheme so that their health needs are
met at local hospitals or referral hospitals?

SHRI PRANAB MUKHERJEE: This is a suggestion
which could be examined. | can inform the hon. Member
that apart from the 227 clinics which we are going to
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‘s

have, a large number of institutions and hospitals have
been recognised. They must have some standards so
that the facilities are available for the treatment of ex-
servicemen.

SHRI DUSHYANT SINGH: Sir, the hon. Minister of
Defence, in his answer, has stated that there is no
exclusive housing scheme for ex-servicemen. | must
mention through you that our ex-servicemen are fighting
for our country at the boundaries of our nation. So, we
must create a special housing scheme. | know, we have
a housing scheme through the Army Welfare Housing
Organisation but many more public-private partnership
initiatives are required to have housing schemes for the
large number of ex-servicemen in the whole of India.

SHRI PRANAB MUKHERJEE: First of all, | do rot
have the time; otherwise, | could have given all the details.
Most of the States are providing some reservations for
house sites, flats and constructed houses spanning from
two per cent to ten per cent. In addition to that, the
weliare societies are also constructing certain number of
houses for them. Most respectfully, | would submit that
for the ex-servicemen, it would not be possible for ali of
them to live in a clustered housing society. So, the other
types of facilities which are required to help them to
rehabllitate themselves would be more appropriate.

[Translation)

SHRI SURESH CHANDEL: Mr. Speaker, Sir, the
previous Govemment had launched poly clinics scheme
for ex-servicemen, however, even today the required
infrastructures could not be developed at many places
and it is on account of this that the complaints are coming
from several places. The similar is the situation in my
parliamentary constituency, Hamirpur. Till now the basic
infrastructure is not available there. | would like to know
from the hon’'ble Minister of Defence whether the
Government propose to provide basic infrastructure to
these institutions within stipulated time frame.

[English]

SHRI PRANAB MUKHERJEE: As | mentioned in reply
to the eariier question, the proposal is to set up 227
polyclinics. Some of them have been established. In
respect of this particular case, which the hon. Member
has raised, | would look into the particular situation. |
hope, before the end of the next year, we would be able
to complete the entire project.
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MR. SPEAKER: Next, Shri K.S. Rao. You should be
very brief because | want to give an opportunity to Maj.
Gen. B.C. Khanduri.

SHRI K.S. RAO: Sir, discipline, hard work and
integrity are part of the qualities of ex-servicemen. | wish
to know whether the hon. Minister of Defence would
ensure that the toll collected in the National Highways
would be given exclusively to the ex-servicemen so that
the funds come directly to the Government instead of
going to the private parties.

12.00 hrs.

SHRI PRANAB MUKHERJEE: It will depend on the
State Governments. This revenue goes to them. | will be
too glad to have it if they give it to me.

[Translation]

MAJ. GEN. (RETD.) B.C. KHANDURI: Mr. Speaker,
Sir, the hon. Minister has provided reservation to the ex-
servicemen. | would like to know whether the Government
are aware that such vacancies in the Central and the
State Governments are not filled up by reserved category
candidates and then the vacancies are transferred to other
category candidates. If so, whether the Government
propose to take action in this regard so that such
vacancies in the Central Govemment may be filled up by
the reserved category candidates and whether the
Government propose to make such request to the State
Governments as well.

[English]

SHRI PRANAB MUKHERJEE: The problem is
genuine as the hon. Member mentioned, who ailso served
in the Indian Army as Major General. This problem has
arisen mainly because of the total restriction for
reservations, which we are having, which is now 48.5
per cent including Scheduled Castes, Scheduled Tribes
and Backward Classes. There is a Supreme Court
judgement that you cannot go beyond 50 per cent.
Therefore, the job reservation of ten per cent is there in
the Central Government for ex-servicemen. Many of the
State Governments have also done it. Now, fourteen and
a half per cent is there in the Central PSUs and ten per
cent is there in the security agencies. But this moves
horizontally, it cannot move vertically. That is why, the
desired impact is not there. We have taken it up with the
State Governments. We are also exploring the possibilities
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of how to obviate the difficulties. But frankly speaking,
we have not been able to give the desired benefit which
we wanted to have through the in-service reservations.

| would like to correct one answer that 227 polyclinics
will be completed by March, 2006.

SHORT NOTICE QUESTION NO. 1
12.01 hrs.
Supply of Oll to Army

1. SHRI GANESH SINGH:
MAJ. GEN. (RETD.) B.C. KHANDURI:
SHRI KISHANBHAI V. PATEL:
SHRI BRAJA KISHORE TRIPATHY:
SHRI BRAJESH PATHAK:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Army has busted a scam regarding
supply of oil by Indian Oil Corporation in the Ladakh
region;

(b) i so, whether the IOC's authorized agents were
supplying tankers filled with water instead of oil to the
Indian Amy in Ladakh region;

(c) if so, whether the quality and quantity of oil is
checked by I0C before supplying the same to the Indian
Army,

(d) if not, the reasons therefor;

(e) whether the Government has ordered an inquiry
into the matter;

(f) if so, the outcome thereof, and

(g) the action taken by the Government against the
officials/persons found guilty?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI
SHANKAR AIYAR): (a) to (g) A Statement is laid In the
Table of the House.
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Statement

(a) The Commanding Officer, Field Petroleum Depot,
Indian Army, Leh vide his letter dated 16.07.2005 informed
I0C's Ambala Terminal that 7 Tanks Trucks loaded with
HSD Ex-Ambala Terminal on 11.07.2005 were found to
be carrying water.

(b) to (d) I0C supplies oil directly to the Indian Army
in the Ladakh region through Tank Trucks engaged
through a public tender procedure for carrying petroleum
products from Ambala to Leh for advance winter-stocking.
The quality and quantity of oil is checked by I0C before
supplying to all customers, including Indian Army, in
accordance with standard procedures formulated by the
oil industry which stipulate checking of quality and quantity
for all Tank Trucks before the trucks leave the loading
point.

(e) to (g) This Ministry has asked IOCL to get an
immediate enquiry conducted into the matter through their
Chiet Vigilance Officer. Suitable necessary action will be
taken after the matter has been inquired into.

[Trans/ation]

SHRI GANESH SINGH: Hon. Mr. Speaker, | am
going to ask a Starting question from hon. Minister of
Petroleum and Natural Gas. We used to hear the cases
of adulterating in oil but now the case of adulterating oil
in water has come to light.

Sir, the petrol from Ambala terminal of Indian Oil
Corporation is supplied to the most sensitive areas of
the country where our army jawans are deployed such
as difficult terrains like Siachen. On 16th July seven
tankers of petrol, filled with water were sized by an army
commandant. How serious this issue is that now the
petroleum products being supplied to the Army are aiso
adulterated and no one know since when has this been
happening. The written reply of the hon. Minister is
extremely disappointing. It appears he has taken such a
serious incident so lightly. ...(//ntermyptions)

[English]

MR. SPEAKER: It is a matter of comment, not a
matter of information.

[Translation]

SHRI GANESH SINGH: Sir, | am coming to that, |
am asking a question only. Hon. Minister taking the matter
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very lightty has stated in his reply that inquiry is being
held by a vigilance officer of the ‘Indian Oil Corporation’.
| would like to know that even after elapsing of more
than a month, the outcome of the inquiry has not been
received so far. Whether efforts are being made to save
guilty or no inquiry is being held deliberately?

[English]

MR. SPEAKER: He wants to know whether you are
trying to save somebody who is guilty.

SHRI MANI SHANKAR AIYAR: It is completely
misplaced to suggest that we have not been taking
immediate action in the matter. | share the hon. Member's
deep concem that our brave jawans, who are fighting. in
areas as close to, as dangerous and difficult as Siachen,
are having to suffer any kind of disability on account of

anybody's action.

The key question that he asked was since when has
this been happening. | do not know either. It is precisely
this point that needs to be looked at because it is not a
question of adulterating oil with water, it is a question of
replacing the petrol and diesel, that was being supplied,
by water being put into the tanks. Now, all supplies leave
a particular point and arrive at the other point where
they are received. it would appear that this is the first
instance that has been fully detected of these trucks
having been filled with water and the petrol and diesel
having been siphoned off before.

There were two teams of the vigilance of IOC who,
at our instance, immediately proceeded to Leh and to
Ambala. There is also a team from corporate headquarters
that has gone and contacted everybody concemed. We
do have the preliminary reports from them about the
nature of the investigation. At the same time, the hon.
Raksha Mantri has announced in response of Defence
authorities into what may have happened at that end of
this very unfortunate incident. The cases have also been
lodged with the Police. So, the local Police are also
investigating the matter. If the hon. Speaker would like
me to explain the information that we have received till
now, | am prepared to do it although that was not asked
for here.

MR. SPEAKER: No. Shri Ganesh Singh, you put the
second supplementary.
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[Transiation]

SHRI GANESH SINGH: Hon. Mr. Speaker, hon.
Minister stated that he does not know since when has
this been happening. | would like to tell the hon. Minister
that similar case was detected even in the year 1996
and a case of involvement of two army officers had come
to light. No action has been taken in that case so far.
Whether such a serious matter will be settled on the
basis of only a departmental inquiry? Whether C.B.I.
enquiry should not be instituted in this matter. Whether
the petroleum products being supplied to the army will
be adulterated and water in place of petrol will be
supplied? | agree that the incident of adulteration is not
only confined to the incident like the supply of adulterated
oil to the army, rather these cases of adulteration is a
countrywide and regular phenomenon.

MR. SPEAKER: Let us concentrate on the question.

SHRI GANESH SINGH: Can Ministry of Petroleum
shirk from its responesibllity of putting a check on this
practice? Is it not the duty of the Ministry to ensure the
formulation of stringent laws to check the malpractice
and to get a C.B.l. inquiry conducted of such incidents?

MR. SPEAKER: Let the hon. Minister Reply.

[Enghish)

SHRI MANI SHANKAR AIYAR: Sir, | have been
assured by our internal vigllance authorities who are
deeply involved in attempting to find out what happened
and so on. Their final report will be with us within a few
days. | would rather receive that report immediately and
try to take action based on that. If at that stage it appears
that a CBI inquiry would substantially add to the
information we intemally received, | would have no
hesitation whatsoever in recommending this to the
appropriate authorities.

MAJ. GEN. (RETD.) B.C. KHANDURI: Thank you,
Sir.

The reply that has been given conveys three things.
First is that the lapse is reported by the Army on 16th
July, 2005. Secondly, from the actions that have been
taken, it appears that the lapse has taken place at the
10C end because you have said that directly it is handed
over to the Army and aiso the quality and quantity are
checked by the IOC end. So, it appears from this thing
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that at the moment it is known that the lapse is at the
10C end. The third thing is that the IOC itself is carrying
out the investigation.

The other thing that | want to bring to your kind
notice which is causing me concem is this. The hon.
Minister must be aware of the newspaper reports. The
hon. Raksha Mantri is here. He must be aware of these
reports. Some very unpleasant comments have been
passed about the Army. | am not referring to the
newspapers. | am only saying what is written there. It
says, for example, that: “It is happening with the unholy
nexus of transporters, middiemen and senior Army
officers”. Another newspaper says: “Army officers are
getting Rs. 16 per litre of diesel.”

MR. SPEAKER: You can say that without referring
to them.

MAJ. GEN. (RETD.) B.C. KHANDURI: Sir, this is my
note.

MR. SPEAKER: You can mention that.

MAJ. GEN. (RETD.) B.C. KHANDURI: At one place
it says that the J&K transporters have openly alleged
that the Army is involved. At another place it says that
the investigation so far leads to the involvement of the
Army. It is in this context that when | had put this question
for short notice,—because two Ministries are allegedly
involved—I had referred this question to the hon. Prime
Minister. But it was transferred to the Ministry of Petroleum
and Natural QGas, for whatever reason.

in this background | want to ask two things. First of
all, if the lapse apparently seems to be at the |I0C end,
why are you getting the same thing being enquired into
by the vigilance officers of the IOC who themselves are
supposed to be responsible to see that this does not
occur?

MR. SPEAKER: You mentioned this.

MAJ. GEN. (RETD.) B.C. KHANDURI: | think it would
have been at least in the Ministry level, you should have
had this enquiry done and not given it to them.

The second thing that | would request the hon.
Minister is that he may kindly convey to the hon. Raksha
Mantri or to the hon. Prime Minister that some sort of a
press release must go from the Government contradicting
this sort of adverse publicity against the Army.
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MR. SPEAKER: Yes.

SHRI MANI SHANKAR AIYAR: Sir, the Ministry of
Petroleum and Natural Gas is neither responsible for the
report on the basis of which these comments are made
nor does it agree with them. What we now need to get
is an investigation report and it is precisely to look into
such instances that the vigilance exists within 10C,
separate from the management of the enterprise.

As | have already mentioned, the minute | have the
fact, we will act on that for example, the forensic report
about what was the material taken out of the seized
trucks is yet to be received. | cannot jump to conclusions
and | do not think the hon. Member jumped to conclusions
when he was a Minister either. We will get the information.
We will get the facts. We will ensure that nobody is
wrongly indicted in the matter. We will get it inquired by
the CBI, if required at that stage. | have already said
that. The Army authorities have already set up a Court
of Inquiry to establish what is happening at that end and
that would be in addition to whatever the Police are able
to unearth. ...(/nterryptions)

MR. SPEAKER: Vigilance is another organisation.
...(Interruptions)

MAJ. GEN. (RETD.) B.C. KHANDURI: You are going
to base all your recommendations on that report.
...(Interruptions)

SHRI MANI SHANKAR AIYAR: As soon as we get
the final report, we will act on that and that could include
a CBI inquiry. ...(Interruptions)

[Trans/ation]
MR. SPEAKER: Shri Braja Kishore Tripathy.
..(Interruptions)
(English]
MR. SPEAKER: Please take your geat.
...(Interryptions)
(Transtation/

SHRI VIRCHANDRA PASWAN: Mr. Speaker, it is a
very. ...(Interruptions)
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MR. SPEAKER: Please sit down, | have not called
out your name.

...(Interruptions)
[English]

SHR!I BRAJA KISHORE TRIPATHY: Mr. Speaker, Sir,
this scam is not first of its kind. The hon. Member has
asked a question about such a scam which had taken
place in 1996 also. The Minister has not replied to his
question. This is a nexus between the I0C officials, the
transporters and the Army officers. So, it is a fit case to
be referred to the CBI.

MR. SPEAKER: He has said this.
...(Interruptions)

SHRI BRAJA KISHORE TRIPATHY: Sir, this case is
not first of its kind. It is an ongoing case. The paper has
detected it and nobody else has detected it. The higher
Amy officers have reported that this case was ongoing

. and this is not the first of its kind.

MR. SPEAKER: He has answered it.

SHRI BRAJA KISHORE TRIPATHY: The Minister has
also not cleared whether it started at Ambala, the starting
point or at Leh, the last point.

MR. SPEAKER: This is a matter of inquiry. Let it be
inquired into.

SHRI BRAJA KISHORE TRIPATHY: First, they should
inquire when the transporter was detected and the material
was seized, what action had been taken by the IOC in
1996. The scam was detected in 1996. Seventeen vessels
were seized in 1996.

SHRI MANI SHANKAR AIYAR: In 1996 took place a
well-known case of such pilferage. In 1996, my party lost
the elections. For eight years thereafter, there have been
other authorities in power. We have taken a large number
of systemic measures. So, the question. .../Infermyptions)
Sir, | am sorry. You have to allow me to reply.

MAJ. GEN. (RETD.) B.C. KHANDURLI: But the
Ministry was there. .../ /ntermyptions)

MR. SPEAKER: You are a senior member. You are
a responsible Member.
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SHRI MANI SHANKAR AIYAR: And a disciplined
Amy Officer. Are you a disciplined Army officer? Please
take your seat as a disciplined Army Officer and as a
competent former Minister. | will then reply.

MR. SPEAKER: Please sit.

SHRI MANI SHANKAR AIYAR: Sir, through you, |
wish to address Shri Tripathy to assure him that there
were systemic changes with regard to security that were
introduced after 1996. There has been a ciear lapse in
those security arrangements. We are looking into the facts
of the matter. As soon as we have the basic fact on
which we could proceed further, we could undertake a
CBI inquiry as also other steps that may need to be
taken in anticipation of whatever is the outcome of a CBI
inquiry. | can assure him that my Government will act
much faster in this matter than his Government did from
1996 to 2004.

[Trans/ation/

SHRI BRAJESH PATHAK: Mr. Speaker, through you,
i would like to tell the hon. Minister that besides the
Ministry of Petroleum and Natural Gas, this question is
related to the Ministry of Defence, with the National
Security. Similar case has also been reported in the
newspapers dated 22 July that water in place of oil Is
being supplied and | saw it myself on a news channei
that people were selling oil from the tankers supplied to
the army. Entire country has witnessed it. Oil is being
sold from the incident of 22 July and till date. | would
like to know from the hon. Minister categorically what
steps are likely to be taken by his Ministry as well as
the Ministry of Defence on the incident of pilferage of oil
and the supply of water in place of oil.

lEnghsh]

SHRI MANI SHANKAR AIYAR: Sir, we have got very-
very strong security measures for sending these trucks.
The lapses, as and when, come to our attention are
checked to see what additional systemic steps can be
taken to check this practice. As for individuals who are
caught in this exercise, they are proceeded against in
this case also.

| have been told about this news channel programme
that was being aired yesterday. We will certainly look
very-very sharply into all that is happening. ...//nfemyotions)
But it is clear from all that happened yesterday that this
activity is taking place on the route. ... /nemyoions)
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It is not taking place either at the Indian Oil
Corporation terminal at one end or at the army reception
paints at the other end. Since this information has come
to our notice, we will certainly take ali action that we can
in order to improve matters systematically.

WRITTEN ANSWERS TO QUESTIONS

[Transiation]
Delivery of Goods

*265. SHRI PANKAJ CHOWDHARY: Will the Minister
of RAILWAYS be pleased to state:

(a) whether the Railways have received complaints
to the effect that goods sent through raiiways are delivered
late to the designated persons and they get less quantity
of materiais than actually transported;

(b) it so, the number of cases brought to the notice
of the Railways during the last three ysars, Zone-wise;

(c) whether any inquiry has been conducted in such
cases;

(d) if so, the results thereof and the action taken
against the persons found guilty; and

(e) the steps taken or proposed to be taken for
delivery of goods in time and in proper quantity to the
concermned parties?

THE MINISTER OF RAILWAYS (SHRI LALU
PRASAD): (a) Yes, Sir.

(d) (1) The number of complaints received on account
of non receipt of consignment by the Rallways during the
last three years, zone-wise are as under:—

Railways 2002-03  2003-04 2004-05
1 2 3 4
Central 4782 5711 45642
Eastern 11033 5309 4174
Northern 3210 2440 1830
Rorth Eastern 1850 1979 1621
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1 2 3 4
Northeast Frontier 6055 6657 4710
Southern 2864 3233 1749
South Central 863 275 128
South Eastern 17059 7673 3623
Western 3597 4152 1826
East Central 8 21 70
East Coast _ 156 192
North Central — 1690 1550
North Western 465 972 585
South East Central —_— 16 38
South Western - 27 302
West Central - 642 490
Total complaints 61886 41197 27330
received

Total no. of cases in 34887 32494 24338
which consignment

traced and delivered

to consignee

Percentage of 67.23% 78.87% 89.05%

complaints redressed

(2) The year-wise position of number of cases in
which claim has been settied is as under.—

Year No. of cases settied on
account of shortage

2002-03 24895

2003-04 -.m

2004-05 23111
(c) Yes, Sir.

(d) Every complaint received is thoroughly
investigated. In most of the cases consignments have
been traced and delivered to the designated persons. in
remaining cases claims have been settied and defaulting
staff taken up under Disciplinary and Appeal Rules. During
the years 2002-03, 2003-04 and 2004-05, 1114, 1159
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and 1181 Railway employees respectively were taken up
under Disciplinary and Appeal rules. in cases of loss and
theft of booked consignments 1214, 1313 and 1374
outsiders were also arrested during the calendar years
2002, 2003 and 2004 respectively.

(e) The following steps have been taken for delivery
of goods in time and in booked quantity to the concemed
parties:—

() Monitoring of trains is done through ‘Freight
Operations Information System’ which has
reduced the transit time.

(i) Bottlenecks of Railway system are removed by
doubling of lines or improvement of signaling
system.

(i) The detentions at yards have been reduced
considerably.

(iv) Railways have improved its wagon tum round
which clearly indicate faster and quicker
movement of goods trains. The wagon tum
round which was 7.47 days during 2000-01 has
reduced to 6.72 days in 2003-04.

(v) Opening of Not Received Cells on Zonal
Railways and Divisional Headquarters to trace
wagons/congignments which have not reached
destination within reasonable transit time.

(vi) Escorting of goods trains by Railway Protection
Force and armed personnel.

(vii) Proper marking and labeling of parcels to avoid
their loss/over carriage.

(vill) Use of metal tape on wagons to avoid mis-
dispatches and prevent them from becoming
unconnected is being introduced.

(ix) Periodical claims prevention checks at Parcel
and Goods offices to prevent claims.

[English]
Import of Crude OIl

*287. SHRI HARISINH CHAVDA:
DR. CHINTA MOHAN:

Wil the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:
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(a) whether the import of crude oil has increased to
fulfil the demand of oil refineries in the country during
the last few years;

(b) if so, the quantity of crude oil imported during
each of the last three years and likely to be imported
during 2005-06;

(c) the details of the foreign exchange spent during
the said period for import of crude oil;

(d) the details of the foreign exchange eamed by
the refineries from export of petroleum products; and

(e) the steps taken by the Government to augment
foreign exchange earnings through export of petroleum
products?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF PANCHAYAT! RAJ (SHRI MANI
SHANKAR AIYAR): (a) to (c) Yes, Sir. The quantity of
crude oil imported during the last three years along with
foreign exchange spent thereon is as under.—

Year Quantity in (TMT) Value
(Thousand Metric (Rs. crore)
Tonnes)

2002-03 81,989 76,195
2003-04 90,434 82,528
2004-05 95,857 1,16,806
(Provisional)

2005-06 98,264 1,72,326*
(Estimated)

*Considering crude prices at US dollar 55 per barrel and
exchange rate of Rs. 43.50 per US dollar.

(d) The details of foreign exchange eamed from
export of petroleum products during this period is as
under—

Year Quantity in (TMT) Value (Rs. crore)
2002-03 10,289 10,868
2003-04 14,620 16,781
2004-05 17,627 28,372
(Provisional)
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(e) In view of high export eamings potential of
petroleum products, Indian Oil Corporition Limited have
been asked to prepare a detalled feasibility study on
making India an investment destination for refineries, in
particular export-oriented refineries, aimed at promoting
India as the refining hub of South Asia/South East Asia.
The improvement in the quality of auto fuels as per the
road map provided in the Auto Fuel Policy would also be
conducive to increased export eamings for the country.

Signalling System

*268. SHRI RAGHUNATH JHA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the over-aged signalling system is one
of the major factors responsible for rail accidents;

(b) it so, the efforts made by the Railways to reduce
accidents on account of the over-aged signalling system;

(c) the number of Stations where modem signalling
system has been provided so far/proposed to be provided,
Zone-wise;

(d) the total expenditure incurred by the Rallways on
replacement of old signalling system by the modern
system during each of the last three years; and

(e) the time by which the work on replacement of
signalling system is likely to be completed?

THE MINISTER OF RAILWAYS (SHRI LALU
PRASAD): (a) Overaged signalling system i8 not a major
factor responsible for rail accidents. During the last five
years from 2000-01 to 2004-05, out of 1798 consequential
train accidents that took place on Indian Railways, 21
(1.17%) have been attributed to failure of Signalling &
Telecommunication equipment and staff.

(b) Safety is the prime concem of indian Railways
and adoption of new measures to improve safety is a
continuous process. The measures being taken by Indian
Railways to minimize incidence of accidents include
adoption of suitable modem technologies for interlocking
and signalling system, modernization of maintenance
practices, replacement of over aged assets, upgradation
of training aids and checks on observance of safety
precautions.
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(c) Number of stations where Modern Signalling

Syetem has been provided so far/proposed to be provided
is as given below:-

Statys of provision of modem signaling
systems on Broad Gauge

Railway No. of stations Work in
provided with progress
modemn signalling
upto March 2005
Central Railway 245 85
Eastern Railway 134 170
Northern Railway 207 294
North Eastemn Railway 121 12
Northeast Frontier Railway 172 16
Southern Railway 303 51
South Central Railway 412 30
South Eastern Railway 120 110
Westemn Railway 286 32
East Central Railway 184 127
East Coast Railway 89 102
North Central Railiway 62 125
North Western Railway 103 7
South East Central Railway 66 62
South Western Railway 176 74
West Central Railway 118 59
Indian Railways 2797 1356

In addition, 91 stations have been provided with
modemn Signalling from April to July, 2005.

(d) The following table shows the expenditure (net)
incurred on ‘Signaling & Telecommunication Works' for
replacement of overaged signaliing and telecommunication
installations under Depreciation. Reserve Fund (DRF) for
current arisings and Special Railway Safety Fund (SRSF)
for old overaged installations during the last three years: —
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(Rs. in crores)
Year DRF SRSF Total
2002-03 75.82 352.87 428.69
2003-04 67.54 494.13 561,67
2004-05 92.76 563.27 656.03
(Provisional)
Total 236.12 1410.27 1646.39

(e) Sanctioned works of replacement of signalling
system as on 1.4.2005 are likely to be completed by
March, 2008.

Extravagant Expenditure by Oll PSUs

*269. SHRI E. PONNUSWAMY:
SHRI JIVABHAI A. PATEL:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether instances of extravagant expenditure
Incurred by the public sector oil companies have come
to the notice of the Government;

(b) if so, the facts and details thereof;

(c) whether the Government has issued any
instructions to the oil PSUs to cut down unnecessary
expenditure;

(d) it 8o, the details thereof: and

(e) the steps taken by oil PSUs for curtailment in
expenditure?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF PANCHAYAT! RAJ (SHRI MANI
SHANKAR AIYAR): (a) Government have asked Public
Sector Undertakings (PSUs), including oil PSUs, to curb
extravagance and exercise restraint in expenditure.

(b) No specific instance of extravagant expenditure
by public sector oil companies has been pinpointed; the
instructions relate generally to expenditure by PSUs.

(c) and (d) Yes, Sir, as detailed above.
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(e) While taking steps in accordance with guidelines
to restrict foreign travel, reduce the foreign travel
allowance by 25%, economise on organizing conferences/
seminars/workshops, and work towards redeploying
existing manpower to new positions, expenditure on
advertisements is also being curtailed.

New Catering Policy

*270. SHRI SURAVARAM SUDHAKAR REDDY:
SHRI C.K. CHANDRAPPAN:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Government has introduced New
Catering Policy, 2005 in Railways;

(b) if so, the salient features thereof;

(c) whether the Government has incorporated various
demands of the Catering Associations in the New Catering
Policy, 2005;

(d) if so, the details of the demands made by
Catering Associations and out of them which were
accepted and included in the said policy;

(e) whether some representatives of the public had
raised objections against some provisions of the new
policy which adversely affected the existing small tea stall
vendors at various Railway stations; and

(f) if so, the details thereof and the Government's
reaction thereto?

THE MINISTER OF RAILWAYS (SHRI LALU
PRASAD): (a) and (b) Yes, Sir. Catering Policy, 2005
has been introduced with effect from 16.03.2005. The
salient features of the Catering Policy, 2005 are as
undre:—

* Major and small catering units defined clearly.

» Licences at small stations /ie. ‘D', 'E' & 'F
category stations, which are very large in
numbers (nearly 7100 stations), will continue to
perform as they are subject to satisfactory
performance. New licences would be awarded
by calling applications through Press notifications.
These licences will be renewable every 5 years
subject to satisfactory performance.

SRAVANA 20, 1927 (Saks) to Questions 62

All licences at ‘A’, ‘B’ & ‘C’ category stations in
reserved category will continue to perform as
they are subject to satisfactory performance.
Licences at new locations will be awarded by
calling for applications. These licences will be
renewed every 3 years subject to satisfactory
performance.

Transparent two packet open tendering system
on competitive bidding basis will be followed for
award of static units at ‘A’, '‘B' & ‘C' category
stations for unreserved categories.

Transparent two packet open tendering system
on competitive bidding basis will also be followed
for award of mobile catering units and major
static units.

Existing licensees will be permitted to participate
in tenders against existing licences presently held
by them irrespective of financial tumover criteria.

No departmental catering unit will be opened in
future. Henceforth all catering units will be
awarded to licensees.

Reservation of 49.5% for Scheduled Castes
(SCs), Scheduled Tribes (STs), Other Backward
Classes (OBCs) and Minorities at ‘D', ‘E' & 'F
category stations, which are large in number
(approximately 7,100) and form 88% of the total
railway stations over the Indian Railways. 10%
regservation will be for freedom fighter and
women including war widows and widows of
rallway employees and 2% reservation for
physically & mentally handicapped within the
50.5% of general category and 49.5% of
reserved categories in allotment of catering units
at ‘D', 'E' & 'F’ category stations.

Reservation of 25% for reserved categories in
award of small catering units at ‘A’, ‘B' & ‘C’
category stations.

A ceiling of 15% within each type of major units
and overall ceiling of 10% in overall major
catering units in holding by a particular licensee.

There will be no renewal after expiry of the
contract of those units which are awarded
through open tender system.
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(c) Yes, Sir.

(d) Main demands of the various catering associations
were as under:-

1. Existing licencees should be given further
renewal/extension of the existing licences.

2. Financial criteria for participating in tender should
be relaxed and existing licencees should be
exempted from it.

Demands accepted by the Government:-

1. Ministry of Railways was incorporated in the
Catering Policy 2005, the provision of renewal/
extension of all existing licences at ‘D', 'E' & ‘F'
category stations and reserved category small
unit licences at 'A’, ‘B' & 'C' category stations.

2. Ministry of Railways has also incorporated in
the catering policy 2005, the provision of
relaxation of eligibility criteria of financial tumover
for the existing licencee in the tenders against
existing licences for the respective units held by
them. Financial turnover criteria were lowered in
case of tenders for good plazas at smaller
stations.

(e) and (f) Representatives of public have represented
to the Government against non-renewal of static units at
all stations in the country.

Major part of concern of the representatives of public
has already been taken care of in the New Catering
Policy. At all ‘D', ‘E' & ‘F' category stations which form
the majority of stations in Indian Railways as well as
reserved categories of stalils at ‘A’, ‘B' & 'C' category
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stations are as per New Catering Policy to continue as
they are subject to satisfactory performance.

Those static unit licences in non-reserved categories
at ‘A", '8’ & ‘C’ category stations which were to undergo
a two packet competitive open tender process after expiry
of their term so as to realize higher revenues for the
Railways which Rallways have proposed to redepioy back
in improvement of catering services have been temporarily
pended upto October 31, 2005.

[Translation]
Rail-Side Warehouse Complexes

*271. SHRIMATI KIRAN MAHESHWARI:
SHRI RAJNARAYAN BUDHOLIA:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways have any proposal for
construction of rail-side warehouse complexes;

(b) it so, whether the Railways have identified the
locations for the purpose;

(c) if so, the details thereof;
(d) the funds earmarked for these compiexes; and

(e) the time by which these are likely to be
constructed?

THE MINISTER OF RAILWAYS (SHRI LALU
PRASAD): (a) and (b) Yes, Sir.

(c) List of 22 proposed locations for development of
Rail-side warehouse complexes by Central Warehousing
Corporation are:

Central Railway : Kalamboli, Pune, Nasik (3)
East Coast Railway : Sambalpur (1)
Northern Railway : Shakurbasti, Holambi Kalan, Ambala, Rohtak (4)
Northeast Frontier Railway : New Guwahati, Changsari )
Southern Railway : Rayapuram, Kottayam, Kannur, Kozhikode (Calicut) 4)
South Eastern Railway : Hatia (1)
South Western Railway : Hubli, Hassan, Mandya, Hosur, Dharmapuri (5)
Waestern Railway : Rajkot (1)
Waest Central Railway : Gangapur City (1)
Total 22

(The list is provisional)
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In addition to above railways have also come out
with a scheme for development of integrated rail-side
warehousing facilities with public-private partnership,
whereby . private entrepreneurs are permitted to develop
state-of-the-art warehouses with modem loading-unioading
and customer facilities on railway land on revenue sharing
basis. It will provide a single window service to the
customers for providing value added service of forwarding,
handling, warehousing and road bridging.

(d) No funds have been allocated for this purpose
as the entire expenditure is to be borne by Central
Warehousing Corporation (CWC) or by private parties who
undertake development of these warehouse complexes.

{e) No definite time frame can be laid down for the
above since it depends on CWC as also on private parties
who would be making the investment.

Marketing Share of Oil PSUs

*272. SHRI RAMJI LAL SUMAN:
SHRI RAJIV RANJAN SINGH “LALAN™

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the oll PSUs have lost their market share
upto 9.5 per cent in sale of petroleum products due to
the entry of private companies;

(b) if so, the reaction of the Government thereto;
and

(c) the strategy chalked out by the Government to
increase the marketing share of oil PSUs?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF PANCHAYAT! RAJ (SHRI MANI
SHANKAR AIYAR): (a) and (b) The Government have
granted rights for marketing of transportation fuels to new
companies including private oil companies in terms of
the Government Resolution of the 8th March, 2002. This
is to facilitate competition in the marketing of these
products with a view to benefiting consumers. The
authorized private oil companies have started
commissioning retail outlets (ROs). Sales at these ROs
are largely carved out of the sales of existing outiets of
PSU oil marketing companies (OMCs). As per provisional
figures, private oil companies have secured a 6.7% share
in retall sales of petrol and diesel in the first quarter of
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2005-06 (April to June 2005), the remaining 83.3%
continuing with the public sector.

(c) In view of evolving market conditions, OMCs keep
their marketing strategy under continuous review. Steps
taken or being taken by them include automation of ROs
to enhance the perception of quality and quantity
assurance among customers; setting up low cost ROs in
interior rural markets; introduction of branded fuels and
loyalty-based card programmes; strengthening highway
retail outlets with added fuel and non-fuel activities, etc.

[English]
Hive off ATC

*273. SHRI KISHANBHAI V. PATEL:
SHRI BRAJA KISHORE TRIPATHY:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether there is any proposal for divestment of
a part of the Government stake in the Airports Authority
of India as reported in the 7imes of /ndia dated July 20,
2005;

(b) i so, the details and the reasons therefor;

(c) whether Air Traffic Control is proposed to be hived
off into a separate subsidiary;

(d) if so, the details thereof;

(e) whether there is also any proposal to increase
the Traffic Controllers in view of the increasing congestion
in the skies; and

(f) if so, the details in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b)
No, Sir. Government's share in Airports Authority of india
is not being divested.

(c) and (d) The draft Civil Aviation Policy which inter-
alia proposes to cover the policy on Air Traffic
Management is to be finalised through inter-ministerial
consultations.

(e) and (f) Yes, Sir. Due to the increase in the Air
Traffic, 229 posts in the Aerodrome Discipline have been
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created on 21.06.2005. It is also proposed to induct more
Air Traffic Controllers to meet the shortage. 70 Air Traffic
Controllers have been recruited and undergoing training.
Steps to fill up 106 more Air Traffic Controllers are in
progress.

Safety Measures on Air Traffic Movements

*274. SHRI D.P. SAROJ: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether the Government has any regulatory
checks on private airlines to ensure safe civil aviation in
the country;

(b) if so, the details thereof,

(c) whether the Government have adopted fiight safety
standard rules of European Joint Aviation Authority despite
objections raised by Indian Aircraft Maintenance Engineers;
and

(d) if so, the details and the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir.

(b) Directorate General of Civil Aviation (DGCA) as
the regulator of Air Safety in Civil Aviation operations
lays down the standards for Air Safety which are
uniformely mandatory to all air operators and their
employees. DGCA ensures, on a continuous basis, strict
compliance of safety norms by all air operators, including
private operators by way of safety audits. Besides, spot
checks on maintenance activities are also carried out by
the DGCA. DGCA also keeps updating the Civil Aviation
Requirements Circulars to strengthen aviation safety
aspect.

(c) and (d) Government has adopted flight safety
standards through new Civil Aviation Requirements (CAR)
which. are in conformity with ICAO Standards and
International best practices. These standarde have been
formulated after due consideration to the views and
comments expressed by all agencies concerned in
response to their drafts displayed on the DGCA website.

FDI in Civil Aviation Sector

*275. SHRI RAYAPATI SAMBASIVA RAO:
SHRI JYOTIRADITYA M. SCINDIA:

Will the Minister of CIVIL AVIATION be pleased to
state:
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(a) whether the Planning Commission has
recommended that Foreign Direct Investment (FDI) policy
in regard to civil aviation sector be reviewed alowing
greater access to foreign carriers in domestic Indian skies;

(b) if so, the details thereof; and
(c) the reaction of the Union Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b)
The Planning Commission has in Mid-term appraisal of
the Tenth Five Year Plan (2002-2007) stated that foreign
airlines -are still debarred from equity participation in
domestic air transport operations. There is a case for
reviewing this policy as operation of airlines requires
expertise as much as it does capital.

(¢) The Government is at present not in favour of
direct or indirect equity participation by Foreign airlines in
air transport sector (domestic airlines).

Problems of Guif Passengers

*276. SHRI VARKALA RADHAKRISHNAN:
SHRI P. KARUNAKARAN:

Will the Minister of CIVIL AVIATION be pileased to
state:

(a) whether the Government is aware of problems

being faced by the gult passengers travelling in Air India
Express;

(b) if so, the nature of problems being faced by
them;

(c) whether the Government has received any
request/suggestions from the Govemment of Kerala in
this regard;

(d) it so, the details thereof; and

(e) the action taken/proposed to be taken to solve
the problems of gulf passengers?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b)
Due to non-availability of operating crew, Air india Express
had to curtail operations in July-August, 2005 on some
Gulf routes from Mumbai and Delhi. However, operations
on Kerala-Gulf route remained unaffected.
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(c) and (d) Yes, Sir. Govemment of Kerala has
requested for deployment of sufficient number of aircraft
on the Gulf-Kerala sector.

(e) There is generally a very high demand for seats
in the months of August/September on this sector.
However, capacity induction on Gulf operations has been
significantly increased this year by a number of airlines
including Indian Airines and foreign carriers to cater to
this additional demand.

Occupancy Pattern in Trains

*277. SHRI BASU DEB ACHARIA:
SHRI |IQBAL AHMED SARADGI:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways are re-allocating coaches
from trains with low occupancy to those having high
waiting lists;

(b) if so, the details thereof alongwith growth in
passenger earnings to be made therefrom;

(c) whether Zonal Railways have been empowered
to take decisions in this regard by studying the occupancy
pattern of different trains operating under them;

(d) if so, the details thereof;

(e) whether the new procedure for allocating coaches
based on occupancy pattern has improved the financial
position of Railways; and

(f) it so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI LALU
PRASAD): (a), (b) and (e) and (f) With a view to achieve
optimum utilisation of available accommodation and to
maximize the passenger earnings therefrom, a Passenger
Profile Management (PPM) project has been launched
on Indian Railways. This would be done by critically
analysing the trend of occupation and eamings of different
trains and taking various corrective action including
adjustment of coaches from low occupancy trains to those
having good patronization and long waiting list.

As the project is in its initial stage of implementation,
its full impact on financial position cannot be quantified.
However, the passenger earnings have shown an
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encouraging growth of approximately 11.36% during the
first three months, April to June, of the current financial
year, as compared to the same period of last year.

(c) and (d) Zonal Railways are empowered to review
the occupation and take necessary action wherever
operationally feasible including modification of the
composition of trains,

Airing of DD Programmes through Internet

*278. SHRI M. SREENIVASULU REDDY: Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) whether the Prasar Bharati is aware that Semi
Conductors Limited (SCL) has developed a technology
for sending broadcasting signals to television through
internet to enable the people to view D.D. programmes
clearly;

(b) if so, the details thereof; and

(c) the steps taken by Prasar Bharati to implement
the said technology?

THE MINISTER OF INFORMATION AND
BROADCASTING AND MINISTER OF CULTURE (SHRI
S. JAIPAL REDDY): (a) to (c) Prasar Bharati is aware of
video streaming technology, which enables webcasting
(distribution) of TV signals through Internet. However, the
quality of signals received through internet is far inferior
to the signals received through terrestrial, cable or Direct-
to-Home (DTH) modes, due to limitation of inadequate
last mile bandwidth. Recent introduction of broadband
technology has improved the quality of video signals
distributed through Internet substantially.

A special decoder (set top box) is required for
reception of TV signals distributed through Internet on
normal TV Sets. M/s Semi Conductors Limited (SCL) have
intimated the Prasar Bharati that they have not yet fully
developed the aforesaid decoder.

M/s SCL have, however, made preliminary inquiries
from Prasar Bharati which, in turn, has expressed interest
in the project to take Doordarshan (DD) channels through
internet to various countries. Further, Programmes of
‘DD News channel” are available through Internet
and can be viewed by accessing Doordarshan’'s website
“‘www.ddinews.com”.
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Growth In Cargo Traffic of LA.

*279. SHRI S.K. KHARVENTHAN:
SHRI HARISHCHANDRA CHAVAN:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) the growth rate of cargo traffic of Indian Airlines
during each of the last three years and the expected
traffic during the current year;

(b) whether the Indian Airines proposes to convert
some of its aircraft into freighters;

(c) if so, the details and reasons therefor; and

(d) the steps taken by the Government to further
boost the cargo traffic in order to improve the revenue of
Indian Airlines?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) The details
of growth rate of cargo traffic of Indian Airines Limited
during the last three years and the expected cargo traffic
during the current year are as under:-
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Year 200203 200304  2004-05  2005-06 (Estimated)

Growth Rate 12.5% 6% 15%  15% (Approximately)

(b) and (c) Indian Airlines Limited has plans to
commence its own retail courier and freighter services,
on hub and spoke pattern with Nagpur as a hub, to tap
the express market. For the purpose, initially five Boeing
737 aircraft are proposed to be considered for conversion
into freighter aircraft.

o Questions 72

(d) Indian Airlines has launched aggressive marketing
schemes and is taking measures like cargo
computerization with track and trace facility on the net,
having its own cargo website on the net, flexible pricing,
focusing on direct sales to shippers and corporates,
entering into pro-rata agreements with various airlines to
increase cargo carriage etc. to improve the cargo tonnage/
revenue further.

[Trans/ation)
Fake SC/ST Certificates

*280. SHRI RAMADAS ATHAWALE: Wil the Minister
of SOCIAL JUSTICE AND EMPOWERMENT be pleased
to state:

(a) the details of complaints received by the National
Commission for Scheduled Castes and Scheduled Tribes
during the last three years regarding production of fake
Scheduled Caste certificates to get employment and other
benefits, State-wiss;

(b) whether the Commission has conducted any
enquiry into these complaints; and

(c) it so, the details thereot?

THE MINISTER OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRIMATI MEIRA KUMAR): (a) In the
erstwhile National Commission for Scheduled Castes and
Scheduled Tribes and the successor, Nationai Commission
for Scheduled Castes (with effect from 24.2.2004), the
State-wise number of complaints received in the

Headquarters during the last three years, are mentioned
below:—

State/Union Territory 2002-2003 2003-2004 2004-2005
1 2 3 4
Andhra Pradesh 02 — -
Assam 01 02 _—
Bihar 02 - 02
Chhattisgarh - 01 -—
Delhi ) 03 04 03
Guijarat - 01 -

Haryana 01
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1 2 3 4
Kamataka 02 -_— 01
Kerala 01 —_ —_
Madhya Pradesh — 01 04
Maharashtra — 01 04
Punjab —_ - 01
Rajasthan 01 - —
Tamil Nadu 05 -_— 03
Uttar Pradesh 07 02 o1
West Bengal - — 01
Total number of complaints 25 12 16

(b) No. Sir. As per procedure, they have been
forwarded to the- respective competent authorities for
verification.

(c) Does not arise.

[English]
Nanded Raliway Division

2726. SHRI EKNATH MAHADEO GAIKWAD:
SHRI SURESH KALMADI:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Govemment of Maharashtra has
requested the Union Government for attachment of
Nanded Railway Division with Central Railway with its
headquarter at Mumbali;

(b) if so, the details thereof; and

(c) the decision taken by the Union Govemment in
the matter?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. A
request has been received from the Government of
Maharashtra.

(c) While going in for issue of Notification for
operationalisation of new Zones & Divisions, it was

decided to retain proposed Nanded Division on South
Central Railway instead of Central Railway. This was done
keeping in view the geographical contiguity of the Divisions
forming a Zone; smooth movement of traffic operationally;
to provide better control and improve efficiency of the
system. Further, the decision to place a particular Division
under a specific Zone is taken purely on operational/
administrative requirements and not on regional
considerations.

Allocation of Funds under SCP

2727. SHRI RAVICHANDRAN SIPPIPARAI: Will the
Minigter of SOCIAL JUSTICE AND EMPOWERMENT be
pleased to state:

(a) whether the Govemnment is aware that most of
the States are not following the guidelines laid down for
allocating funds under Special Component Plan (SCP) in
proportion to their SC population;

(b) if so, the details thereof; and

(c) the action taken by the Union Government in the
matter?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
SUBBULAKSHMI JAGADEESAN): (a) and (b) Under the
strategy evolved by Planning Commission, State
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Govemments/UT Administrations and the Central Ministries
are required to formulate and implement Special
Component Plan (SCP) fro ensuring rapid socio-economic
development of Scheduled Castes by earmarking Plan
funds in proportion to the percentage of SC population in
the respective States/UTs.

8 States namely, Assam, Haryana, Punjab, Sikkim,
Tamil Nadu, Uttar Pradesh, Uttaranchal and Pondicherry
allocated funds under Special Component Plan in
proportion to their Scheduled Castes Population in the
last two years.

(c) A Central Tripartite Committee under the
Chairmanship of Member, Planning Commission had been
constituted in 1999, which reviews the Special Component
Plan (SCP) periodically. Further, Planning Commission has
been issuing directions to the State Governments to
allocate adequate funds at the State level under SCP.

The Ministry of SociaJ Justice & Empowerment also
monitors the implementation of SCP by States at regular
intervals.

[Translation]

Non-incorporation of Changes in Computer
Reservation System

2728. SHRI RAGHUVEER SINGH KOSHAL: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Government is aware that tickets for
those stations were also issued which ceased to be
covered due to change in route w.e.f. July 1, 2005 as a
result of non-incorporation of such changes in computer
reservation system timely;

(b) it so, the details of such tickets issued and
cancelled;

(c) the level at which this mistake took place;

(d) the steps proposed to be taken to avoid
recurrence of such mistakes;

(e) the details of the such passenger trains traversing
Kotg Division, the routes .of which have been changed
w.ef. July 1, 2005; and

(f) the details of the tickets issued by such mistake
at Kota Railway Reservation Centre?
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THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. Total
466 tickets were issued out of which 208 tickets were
cancelled.

(c) Such changes in route and timing of trains are
routinely done at the time of issue of new time table.
The affected passengers were informed suitably through
station announcement, print and electronic media. As such
the change in route was within the normal practice.

(d) Does not arise.

(e) Details of such passenger trains traversing Kota
Division are given in statement.

(f) Total 177 such tickets were issued from Kota
reservation centre.

Statement

List of the trains traversing Kota division affected dve
to change of route

Sl.No. Train Train Name
Number

1. 2307 Howrah Jodhpur Superfast Express

2. 2308 Howrah Jodhpur Superfast Express

3. 2315 Sealdah Ajmer Ananya Express

4, 2316 Sealdah Ajmer Ananya Express

5. 2395 Rajendra Nagar Ajmer Ziyarat
Express

6. 2396 Rajendra Nagar Ajmer Ziyarat
Express

7. 2985 Sealdah Jaipur Superfast Express

8. 2986 Sealdah Jaipur Superfast Express

9. 5269 Muzattarpur Ahmedabad
Jansadharan Express

10. §270 Muzaffarpur Ahmedabad
Janeadharan Express

11. 5631 Jodhpur Guwahati Express

12. 5632 Jodhpur Guwahati Express
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Production of Salt

2729. SHRI KAILASH MEGHWAL: Will the Minister
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
be pleased to state:

(a) whether nearly 90 Sq. Km. area of the Sambhar
Lake in Nagpur district of Rajasthan has been given on
lease to the Sambhar Salt Limited for the production of
salt;

(b) if so, whether the Sambhar Salt Limited is
producting salt only on one tenth area of 80 Sq. Km.
area taken on lease and in the rest of the area people
are illegally producting sait;

(c) it so, the facts thereof;

(d) whether the Government has conducted any
inquiry in this regard;

(e) if so, the details thereof and the action taken
against the erring officiale/persons; and

(f) the steps taken to check illegal production of salt?

THE MINISTER OF STATE OF THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI SONTOSH MOHAN DEV): (a) Yes, Sir.

(b) and (c) Sambhar Salts Limited is having a total
area of 90 Sq. miles of which 60 sq. miles of lake is the
source of raw material /e. brine, another 10 sq. miles is
used for the purpose of considering of brine and for
discarding residual brine. 9 sq. mile area is used for
production of sait. Company is using and developing 6.86
s8q. mile area for its activities. Balance area of
approximately 6620 bigha (equivalent to 4.14 sq. mile)
have been shown by the Govemment of Rajasthan in
the name of Revenue Department of State Government.
Out of this approximately 2600 bigha of land has been
aliotted to various private salt producers by Government
of Rajasthan despite objections by the company.

(d) to () A number of meetings have already taken
place at Delhi and Jaipur to resolve the dispute of land
between SSL and Government of Rajasthan, however a
final solution in this regard is yet to be arrived at.

[English]
Libraries in Rural Areas

2730. SHR! JASHUBHA! DHANABHAI BARAD: Will
the Minister of CULTURE be pleased to state:
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(a) whether the Union Govemment is contemplating
to set up libraries in the rural areas of the country;

(b) if so, the details thereof, and

(c) the number of libraries proposed to be set up
during 2005-06, State-wise?

THE MINISTER OF INFORMATION AND
BROADCASTING AND MINISTER OF CULTURE (SHRI
8. JAIPAL REDDY): (a) Since “Libraries” is essentially a
State subject under Schedule 7 of the Constitution of the
India, the responsibility of setting up libraries in rural areas
rests with Stata Governments. The Union Government,
however, provides assistance for refurbishing libraries by
supply of books, fumiture, equipments, for renovation and
extension of building, through different schemes of Raja
Rammohan Roy Library Foundation, Kolkata. During the
last thirty three years, the Foundation, has assisted more
than 30,000 town and rural libraries.

(b) and (c) Do not arise.
Urdu Channel

2731. SHRI ASADUDDIN QWAISI: Wiil the Minister
of INFORMATION AND BROADCASTING be pleased to
state:

(a) whether the Government proposes to launch an
Urdu channel;

(b) if so, the time by which it is likely to be started;
and

{c) the total allocation made by the Government for
this channel?

THE MINISTER OF INFORMATION AND
BROADCASTING AND MINISTER OF CULTURE (SHRI
S. JAIPAL REDDY): (a) to (c) Prasar Bharati, a statutory
autonomous corporation has informed that they have
decided to launch an Urdu Channel in January, 20086.
Budgetary allocation for this channel is being worked out.

Vacant Posts at Board Level in PSUs

2732. SHRI G.V. HARSHA KUMAR: Will the Minister
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
be pleased to state:
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(a) the details of the vacancies at Board level posts
in the Public Sector Undertakings as on date; and

(b) the steps taken by the Government to fill up the
vacancies?

THE MINISTER OF STATE OF THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI SONTOSH MOHAN DEV): (a) As per avallable
information, 30 posts of Chief Executives and 65 posts
of functional Directors were vacant in various PSEs as
on 30.6.2005 out of a total of 210 posts of Chief
Executives and 460 posts of functional Directors. Apart
from it, 3 posts of Chief Executives and 26 posts of
functional Directors were kept in abeyance due to various
reasons like restructuring of the PSE, sickness of the
PSE, etc.

(b) Filling up of the Board level posts is a continuous
process. The Public Enterprises Selection Board (PESB)
has made selection for 21 posts of chief executives and
40 posts of functional directors. The Government Iis
constantly monitoring the vacancy position at different
levels, namely, Administrative Ministry, PESB, etc. and a
time schedule has been prescribed for completing various
stages of selection and appointment.

[Transiation]

Stoppage of New Delhi-Dehradun Jan-Shatabdi
Train at Saharanpur

2733. SHRI RASHEED MASOOD: Will the Minister
of RAILWAYS be pleased to state:

(a) whether the Union Government proposes to
provide a stoppage of 2055/2056 New Delhi-Dehradun
Jan-Shatabdi train at Saharanpur;

(b) it so, the details in this regard;

(c) whether some technical and administrative reasons
are coming in the way of providing stoppage there; and

(d) if so, the measures taken for removal of those
reasons and provision of stoppage of said train at
Saharanpur? .

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) No, Sir.

AUGUST 11, 2008

to Questions 80

(b) Does not arise.

(c) and (d) 2065/2056 New Delhi-Dehradun Jan-
Shatabdi Express does not pass through Saharanpur,
hence provision of stoppage at Saharanpur Is not possible.
Running of this train via Saharanpur will involve reversal
at Saharanpur at well as increase its running time by
about 45 minutes. However, the train has been provided
stoppage at Tapri station w.e.f. 25.10.2003 which is
located on the outskirts of Saharanpur at a distance of
about 8 kms from Saharanpur city.

Increase In Capacity of Doordarshan Transmission

2734. DR. LAXMINARAYAN PANDEY: Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) whether there have been persistent demand for
enhancing the transmission capacity of Doordarshan
telecasting centres at Neemuch, Mandsaur and Javara of
Madhya Pradesh;

(b) if so, the details thereof; and
(c) the action taken thereon?

THE MINISTER OF INFORMATION AND
BROADCASTING AND MINISTER OF CULTURE (SHRI
S. JAIPAL REDDY): (a) and (b) Doordarshan has informed

that a request for increasing the capacity of Doordarshan
transmitter at Jaora has been received. However, no such

request has been received in the recent past, in respect
of Mandsaur and Neemuch.

(c) Scheme for replacement of the existing 100 watt
low power transmitter at Neemuch by 500 watt auto mode
transmitter has been approved. At present, there is no

proposal to replace the transmitters at Mandsaur and
Jaora.

[English]
Restructuring of Delhi and Mumbal Alrports

2735. SHRIMATI KALPNA RAMESH NARHIRE: Will
the Minister of CIVIL AVIATION be pleased to state:

(a) whether a Group of Ministers (GoM) was
constituted for restructuring of the Dethi and Mumbai

Airport;
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(b) if so, whether the GoM has since finalized the
details of restructuring of these airports;

(c) if so, the details thereof; and
(d) the follow-up action taken thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir.

(b) to (d) Based on the decision of the Empowered
Group of Ministers (EGOM), Nine consortia of Pre-qualified
Bidders (PQBs) were short-listed on the basis of
Expression of Interest. The short-listed PQBs have been
issued the Request for Proposal (RFP) documents on
01.04.2005. EGOM has also considered the bidders’
feedback and comments of Ministry of Finance and
Planning Commission based on which the draft of
transaction documents are being finalised. The final draft
of the transaction documents will be issued to the PQBs
based on which the PQBs are expected to submit their
Technical and Financial Bids.

SRAVANA 20, 1827 (Saks)
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[Transiation]
Rall Projects of Andhra Pradesh

2736. SHRI M. ANJAN KUMAR YADAV: Wil the
Minister of RAILWAYS be pleased to state:

(a) the details of Railway projects received from
Andhra Pradesh during each of the last three years;

(b) the action taken by the Railways thereon;

(c) the details of the works undertaken for
improvement and expansion of railway network in Andhra
Pradesh during the said period; and

(d) the expenditure incurred thereon during the said
period?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) Probably the
Hon'ble M.P. is referring to demands for new rail projects
received from Andhra Pradesh during the last three years.
The details of each and every demand/proposal received
is not maintained. However, detalls of some of the
demands received from Andhra Pradesh are as follows:-

Name of the Project

Current status

Multi-Modal Transportation System
(MMTS) for Hyderabad

Obulavaripalli-Krishnapatnam
Port connectivity

Nandyal-Yerraguntla new BG rail line

Peddapalli-Karimnagar new BG rail line

Dharmavaram-Pakala gauge conversion

Kovvur-Bhadrachalam, Jaggayyapet-
Vishnupuram and Cuddapah-
Bangalore new ralil lines

Manorahabad-Kothapalli via Gajwel-
Siddipet new rail line

Mantralayam Road-Kumool
new rail line

Work has been completed and commissioned.

The work has been identified as port connectivity
work under National Rall Vikas Yojana (NRVY).

This is an ongoing work for which land acquisition
proceedings have been taken up.

Peddapalli-Karimnagar has been completed and
commissioned. Earthwork and bridgeworks have
been taken up on Karimnagar-Jagityal section along
with land acquisition proceedings on Jagityal-
Nizamabad section.

Earthwork has been taken up on part of the section
between Pakala-Madanapalli.

The surveys for the above-mentioned new lines
have been completed recently. The examination of
surveys has not been completed.

Survey has been completed.
Survey has been completed and proposal shelved

due to constraint of resources and heavy
throwforward of projects.




83 Waitten Answers

(c) and (d) A total of 8 new line, 7 gauge conversion,
6 doubling and 2 railway electrification works falling fully/
partially in the State of Andhra Pradesh are in various
stages of progress. An expenditure of about Rs. 1577.23
crore (approximate) has been incurred on these projects
up to 31.3.2005 since the start.

[English/
Rallway Projects

2737. SHRI G.M. SIDDESWARA: Will the Minister of
RAILWAYS be pleased to state:

(a) the details of the railway projects received from
the Government of Karnataka pending with the Railways
alongwith the reasons for their pendency;

(b) whether the Railways have approved some of
these projects on cost sharing basis;

(c) it so, whether the State Government has agreed
in principle to share the cost of these projects;

(d) it so, the details thereof;, and

(e) the time by which these projects are likely to be
undertaken?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) Pending projects are
considered as those projects which have been included
in the budget but clearances are awaited. In Karnataka,
work on doubling of Bangalore-Whitefield-Krishnarajpuram
section has not started as necessary clearances are yet
to be obtained. Beside this project, requests have also
been received for expediting on-going new line, gauge
conversion and doubling projects falling fully/partly in the
State of Karmnataka.

(b) to (d) State Government has agreed to share
2/3rd cost of Kottur-Harihar new line, Bangalore-Kengeri
and Kengeri-Ramanagaram doubling projects and 50%
cost of Bijapur-Gadag of Solapur-Gadag gauge conversion
project. Besides this, State Government has also agreed
to share Rs. 45 crore on gauge conversion of Hassan-
Mangalore.

(e) On Arsikere-Hassan-Mangalore gauge conversion
project, Arsikere-Hassan-Sakleshpur & Mangalore
(Kankanadi)-Subramanya Road sections have already
been commissioned.
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The gauge conversion of Bijapur-Basavana Bagewadi
of Bijapur-Gadag, Sakleshpur-Subramanya Road of
Hassan-Mangalore and doubling of Bangalore-Kengeri-
Bidadi are targeted for completion during 2005-06.

[Translation]
Deployment of Additional Coaches

2738. - SHRIMAT! KIRAN MAHESHWAR!:
SHRI AVINASH RAI KHANNA:

Will the Minister of RAILWAYS be pleased to state:

(a) whether in the Rail Budget 2005-06, the Railways
has announced to deploy additional coaches in trains;

(b) it so, the progress made in this regard so far;

(c) the details of trains selected for deployment of
udditional coaches;

(d) the funds earmarked by the 'Hallways.for the
purpose;, and

(e) the addit?onal income likely to be eamed per
year by the railways therefrom?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) to (c) Yes, Sir.
Approximately 72 pair of trains have been augmented
with nearly 206 coaches. Augmentation of trains is an
ongoing process depending on traffic pattern, operational
feasibility and availability of resources.

(d) and (e) Since augmentation is an ongoing
process, it's full impact on financial position cannot be
quantified. However, the passenger eamings have shown
an encouraging growth of 11.36% during the first three
months, April to June, of the current financial year, as
compared to the same period of last year.

New Schemes for Physically and Mentally
Chalienged Persons

2739. SHRI DANVE RAOSAHEB PATIL: Will the
Minister of SOCIAL JUSTICE AND EMPOWERMENT be
pleased to state:

(a) whether the Union Government has formulated
new schemes for educational training, rehabilitation and

.welfare of the physically and mentally challenged persons

during the current year, and
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(b) if so, the detalls thereof alongwith the funds
earmarked under the schemes?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
SUBBULAKSHMI JAGADEESAN): (a) No, Sir.

(b) Does not arise.

Replacement of Coaches of Shatabdi Express
Trains

2740. SHRI AVINASH RAI KHANNA: Wiil the Minister
of RAILWAYS be pleased to state:

(a) the criteria adopted for replacement of coaches
of Shatabdi Express trains;

(b) the year in which Amritsar-Delhi Shatabdi Express
was introduced,

(c) whether the condition of coaches of this train is
satistactory,;

(d) if not, whether the Government proposes to
change these coaches; and

(e) if so, the time by which it is likely to be
implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) The criteria for
replacement of coaches of Shatabdi Express trains is on
age cum condition basis, codal life of coaches being 25

years.

(b) Amritsar-Delhi Shatabdi Express was introduced
in the year 1994,

(c) Yes, Sir. The condition of the coaches running in
this train is satisfactory.

(d) and (e) Do not arise.
[English]
Licence to Rallway Hawkers

2741. SHRI AMITAVA NANDY:
SHRI EKNATH MAHADEO GAIKWAD:

Will the Minister of RAILWAYS be pleased to state:
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(a) whether the Government is aware of the growing
hawker's problem at railway stations especially in Dadar,
Kurla, Sion stations;

(b) if so, the details thereof;

(c) the steps taken by the Govemment to soive
hawker's problems;

(d) whether there is any proposal to launch a pilot
project in West Bengal to give licence to hawkers; and

(e) it so, the details thereof and progress made in
this regard so far?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. Some
cases of unauthorised hawking at stations and in trains
have been detected.

(¢) Unauthorised hawkers on the rallway premises
and on traing are punished under the provisions of Section
144 of the Railways Act, 1989 and further amended as
Railways (Second Amendment) Act, 2003. Action is taken
by Rallways Protection Force and Government Railway
Police to evict them as they cause inconvenience to the
passengers.

Regular checks are conducted by the railways to
apprehend the unauthorized hawkers to enable free
movement of passengers on railway platforms and have
comfortable journey. Instructions have been issued to the
raiiways to ensure that the staff of authorised rallway
catering contractors are given photo identity cards.

(d) No, Sir.
(e) Does not arise.
[Translation)]
Construction of Overbridges

2742. SHRI SANJAY DHOTRE: Wil the Minister of
RAILWAYS be pleased to state:

(a) whether the Raliways have formulated any scheme
for constructing overbridges speedily and in a fixed time
frame; and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) Railway construct

the Road Over/Under Bridge in lieu of busy level crossings

on cost sharing basis where traffic density is more than
1 lakh Train Vehicle Units (TVUs) otherwise on deposit
terms. Proposals in both cases have to be sponsored by
concemed State Government/Road authorities duly fulfilling
certain preliminary pre-requisites required under extant
rules viz. to share the cost of work, undertaking for closure
of Level Crossing on completion of ROB/RUB etc.

Railways construct bridge portion across Railway
tracks and approaches are constructed by State
Government. All out efforts are made by Railway to
complete their portion of work before or simultaneously

with the work of approaches.
Stoppage at Oral Station

2743. SHRI BHANU PRATAP SINGH VERMA: Will
the Minister of RAILWAYS be pleased to state:

(a) whether there is any proposal to provide stoppage
for the 1074 up Udyognagari Express (CNB to LTT) and
2107/2108 Lokmanya Tilak(T)-Lucknow Express at Orali
station in Uttar Pradesh; and

(b) if so, the details thereof and time by which the
same is likely to become effective?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) No, Sir.

(b) Does not arise.
[English]
Counter Insurgency

2744. KUNWAR MANVENDRA SINGH: Will the
Minister of DEFENCE be pleased to state:

(a) the number of casualties suffered by the Indian
Army in counter insurgency operations during each of
the last three years;

(b) whether there is any proposal to utilise the
services of the Indian Air Force for assisting the Indian
Army in counter insurgency operations;

(c) it so, the details thereof; and

o Questions

(d) if not, the reasons thersfor?

THE MINISTER OF DEFENCE (SHRI PRANAB
MUKHERJEE): (a) The number of casualties suffered by
the Indian Army during the last three years are as follows:-

Year Fatal
2002 417
2003 463
2004 310
Total 1180

(b) to (d) The Indian Air Force has been assisting
the Army in transportation of troops to and from the area
of operations, evacuation of casualties, as well as air
maintenance of troops deployed or operating in remote
and inaccessible areas, in its counter insurgency
operations in Jammu and Kashmir.

Borrowing of Money at AAIl

2745. SHRI SAJJAN KUMAR: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether the Airports Authority of India has
borrowed money at 15 per cent to 16 per cent per annum
and is investing the same in fixed deposits at 8.55 per
cent to 12.50 per cent;

(b) it so, how much loss has been caused to the
Authority as a result thereof; and

(c) the action proposed to be taken against the
officials responsible for it?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir.

(b) and (c) Do not arise.
Procurement of Ralls

2746. SHRI ADHIR CHOWDHURY: Will the Minister
of RAILWAYS be pleased to state:

(a) whether the Government has been procuring rails
only from the Bhillai Steel Plant;
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(b) if so, whether it has come to the notice of the
. Government that the rails of better quality and more in
length are also being produced in private sector in the

country; and

(c) if so, the steps taken to encourage the private
sector in purchase of rails so that there can be a healthy
competition in availabllity of better quality rails?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) Yes, Sir.

(b) and (c) No, Sir. However, one private sector firm
_has approached Railways for supply of rails. Its
manufacturing technology and quality standards are under
evaluation by Research, Designs and Standards
Organization (RDSO) of Indian Railways. Any decision to
encourage them to supply rails can only be taken after
satisfactory evaluation of quality standards.

Reservation in Armed Forces, Judiciary and
Autonomous Bodies

2747. SHRI MANJUNATH KUNNUR: Will the Minister
of SOCIAL JUSTICE AND EMPOWERMENT be pleased

to state:

(a) whether the National Commission for Scheduled
Castes has sought reservation in armed forces, judiciary
and autonomous bodies;

(b) if so, the details of recommendations given by
the Commission in this regard; and

(c) the reaction of the Union Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
SUBBULAKSHM!I JAGADEESAN): (a) to (c) The National
Commission for Scheduled Castes, set-up in February,
2004 has not submitted any report containing
recommendations.

[Trans/atron]
Pension to Jawans

2748. MAJ. GEN. (RETD.) B.C. KHANDURI: Will the
Minister of DEFENCE be pleased to state:

(a) whether the Government has received complaints
regarding the fixation Qf pension of jawans discharged
on health grounds;
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(b) if so, whether the Govemment proposes to amend
the rules in this regard;

(c) whether the Government is aware of the
judgement passed by the Uttaranchal High Court in this
regard; and

(d) it so, the reaction of the Govemment in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY
HANDIQUE): (a) Representations continue to be received
from Ex-servicemen regarding various aspects of pension
including complaints on fixation of pension of jawans
discharged on health grounds.

(b) Amendments are carried out as and when
necessary.

(c) and (d) Orders from various Courts including
Uttaranchal High Court are received from time to time on
which appropriate action is taken.

[English]
Resignation by Pliots in LAJA.I

2749. SHRI ANANTA NAYAK: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether a large number of piots working in Indian
Airlines and Air India have either tendered their resignation

or sought voluntary retirement;
(b) if so, the reasons therefor; and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b)
The number of pilots in Public Sector Airines who have
sought resignation/voluntary retirement during the current
year is as follows:

(i) Alr India 4
(i) Air India Express 12
(iii) Indian Airines 8
(iv) Alliance Air 29
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THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) Railway construct
the Road Over/Under Bridge in lieu of busy level crossings
on cost sharing basis where traffic density is more than
1 lakh Train Vehicle Units (TVUs) otherwise on deposit
terms. Proposals in both cases have to be sponsored by
concemed State Government/Road authorities duly fulfilling
certain preliminary pre-requisites required under extant
rules viz. to share the cost of work, undertaking for closure
of Level Crossing on completion of ROB/RUB etc.

Railways construct bridge portion across Railway
tracks and approaches are constructed by State
Government. All out efforts are made by Raliway to
complete their portion of work before or simultaneously
with the work of approaches.

Stoppage at Oral Station

2743. SHRI BHANU PRATAP SINGH VERMA: Will
the Minister of RAILWAYS be pleased to state:

(a) whether there is any proposal to provide stoppage
for the 1074 up Udyognagari Express (CNB to LTT) and
2107/2108 Lokmanya Tilak(T)-Lucknow Express at Orai
station in Uttar Pradesh; and

(b) it so, the details thereof and time by which the
same is likely to become effective?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) No, Sir.

(b) Does not arise.
[English]
Counter Insurgency

2744, KUNWAR MANVENDRA SINGH: Will the
Minister of DEFENCE be pleased to state:

(a) the number of casualties suffered by the Indian
Army in counter insurgency operations during each of
the last three years;

(b) whether there is any proposal to utilise the
services of the Indian Air Force for assisting the Indian

Army in counter insurgency operations;

(c) if so, the details thersof; and
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(d) if not, the reasons theretor?

THE MINISTER OF DEFENCE (SHRI PRANAB
MUKHERJEE): (a) The number of casualties suffered by
the Indian Amy during the last three years are as follows:-

Year Fatal
2002 417
2003 463
2004 310
Total 1180

(b) to (d) The Indian Air Force has been assisting
the Army in transportation of troops to and from the area
of operations, evacuation of casualties, as well as air
maintenance of troops deployed or operating in remote
and inaccessible areas, in its counter insurgency
operations in Jammu and Kashmir.

Borrowing of Money at AAl

2745. SHRI SAJJAN KUMAR: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether the Airports Authority of India has
borrowed money at 15 per cent to 16 per cent per annum
and is investing the same in fixed deposits at 8.55 per
cent to 12.50 per cent;

(b) ¥ so, how much loss has been caused to the
Authority as a result thereof; and

(c) the action proposed to be taken against the
officials responsible for it?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir.

(b) and (c) Do not arise.
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